






Annexure-A 

 

S. 

No. 

Labe

l on 

Map 

Description & 

Location 

GPS Location Remarks of Committee 

during inspection on 

18.07.2022 

Action taken by Department concerned  

Forest Department, Gurugram 

and Forest Department, 

Faridabad  

Municipal Corporation, Gurugram 

(MCG) and Municipal Corporation, 

Faridabad (MCF)  

Haryana State Pollution Control 

Board (HSPCB) 

1.  
D1 

Dumping of 

Municipal Solid 

Waste near Toll 

Tax in an 

abandoned 

mining pit to 

leveling the 

Forest land 

(Bandhwari 

Gurugram Area) 

77.16

8598°  

28.4104

99°  

It is not an abandoned 

mining Pit rather leveled 

depression Right of Way 

(RoW) of Gurugram 

Faridabad Road falling 

in Boundary of 

Gurugram District.  

Dy. Conservator of Forest, 

Gurugram intimated that  FOR 

No.025/1339 dated 07.09.2022 

has been issued for dumping of 

waste in Aravali Plantation Area  

against Sh. Shishpal Rana, 

Director, M/s The People's 

Association  for Help & Youth 

Applause (PATIEYA), RZH-

15/9, Gurudwara Road, Mahavir 

Enclave, Dabri Palam Road, 

New Dehli-110045 (Annexure-

1) 

Commissioner, MCG informed that 

(Annexure-2.) sites are  in the right of 

way of Gurugram and Faridabad road 

which is under the jurisdiction of State 

Highway. 2 Dhabas have been found 

located at the site who have leveled the 

low laying adjoining area with the soil 

enricher type substance containing a 

mixture of fine and course aggregate. 

MCG have not dumped this material at 

this site. However, it would be 

appropriate that the physical and 

chemical composition of the material 

used by the Dhabas owner may be 

analyzed by any reputed Institute 

/Laboratory to determine whether 

substance laying over at the site is 

leading to any Environment 

contamination or not. If the substance 

filling material used at the site by the 

Dhaba operator is found with existence 

of contaminates the same may be 

removed at the cost of the dhaba 

Municipal Corporation, Gurugram 

has been directed to clear sites vide 

Letter dated 31.08.2022 through 

Show Cause Notice (Annexure-

11).   

2.  
D2 

A dhaba has 

established after 

leveling the 

Aravalli hilly 

land by dumping 

of Waste 

(Bandhwari 

Gurugram Area) 

77.16

9020°  

28.4102

21°  

The dhaba exists at this 

point. Location falls in 

boundary of Gurugram 

District. 

Dy. Conservator of Forest, 

Gurugram intimated that   Forest 

Offence Report (FOR)  

No.060/1399 dated .04.01.2022 

has been issued against Sh. 

Kuldeep S/o. Dheeraj  against  

for felling of trees. 

 

 FOR No.025/1339 dated 

07.09.2022 has been issued for 



dumping of waste in Aravali 

Plantation Area  against Sh. 

Shishpal Rana, Director, M/s 

The People's Association  for 

Help & Youth Applause 

(PATIEYA), RZH-15/9, 

Gurudwara Road, Mahavir 

Enclave, Dabri Palam Road, 

New Dehli-110045.(Annexure-

1) 

operator itself and necessary 

environment compensation may be 

calculated accordingly and the same be 

levied on the dhaba operators . 

3.  
D3 

Dumping of 

MSW in Forest 

(PLPA Sec 4 

and 5) notified 

area (Mangar 

Faridabad)  

 

77.18

3061°  

28.4090

59°  

Open dumping observed 

on 4-5 acres falling 

under revenue estate of 

Faridabad District.  

Dy Conservator of Forest, 

Faridabad intimated  

(Annexure-3) that at Mangar 

Police Chowki behind petrol 

pump adjacent to Delhi border 

compost and construction & 

demolition is lying dumped since 

long time, for which F.O.R. No. 

0557/036 dated 28.08.2022 has 

been  lodged against the 

violators for dumping of waste 

without  obtaining departmental 

permission which is private 

property  of villagers of village 

Mangar. Some compost was also 

found dumped inside mining pits 

of Karan Luthara's farm house in 

area of village which is so old, 

accordingly departmental action 

has been initiated by lodging 

F.O.R. No. 0057/036 dated 

28.08.2022 and at present grass 

The Municipal Commissioner, MCF 

vide memo no.  

MCF/MOH/2022/1070-73 dated 

15.09.2022 (Annexure-4 Colly) 

informed that “ 1. Solid Waste has 

been removed/cleared from one of the 

site that is “New Delhi Haryana, India, 

Faridabad road New Delhi, Haryana 

121012, India.” 

A Sample has been collected and sent 

for chemical examination to the 

laboratory in view of going tested in 

that it that whether this is 

Leachate/RDF/inert or Municipal Solid 

Waste. Once the lab provides with the 

reports, further necessary action will be 

initiated by MCF as per reports. 

Municipal Corporation, Gurugram 

(MCG) has been intimated for getting 

the garbage cleaned from Municipal 

Regional Officer, HSPCB, 

Faridabad Region has issued Show 

Cause Notice Municipal 

Corporation, Faridabad vide this 

office letter no. 1362-64 dated 

05.08.2022 for illegal dumping of 

solid waste & other waste on the 

said locations (Annexure-4 Colly) 
4.  

D4 
Dumping of 

MSW in an 

abandoned 

mining pit for 

leveling of land 

in Forest (PLPA 

Sec 4 and 5) 

notified area 

(Mangar 

Faridabad), 

which is 

illegally 

encroached from 

last few years  

77.18

9951°  

28.4078

73°  

Dumping observed 

depression/pit falling 

under revenue estate of 

Faridabad District.  

 



 
has been developed on the waste. 

Waste which is dumped on 

above said both site, was 

dumped long back. Area of 

Gothada Mohabtabad which was 

inspected is in the ownership of 

Municipal Corporation, 

Faridabad and waste has already 

been removed from the site and 

on 26.03.2021 waste was 

dumped by the dumpers in Pali 

Sector 4 & 5 from Bandhwari 

site by the concerned contractor 

for which departmental action 

has been initiated by lodging 

F.O.R. No. 0557 dated 

26.03.2021 and prosecution case 

has also been filed in Special 

Environment Court, Faridabad 

which is under process. Forest 

Department vide letter No. 1438 

dated 28.01.2022 has requested 

Municipal Corporation, 

Gurugram to not to dump waste 

without departmental permission 

in village Manger under section 

4 & 5 PLPA 1900 notified forest 

area  and to remove the waste 

immediately, so that compliance 

of orders of Hon'ble Supreme 

Court of India may be made. 

Corporation, Faridabad (MCF) 

territory on the basis of information 

furnished by M/s Ecogreen Energy 

Gurugram, Faridabad Pvt. Ltd. in their 

various letters mentioning that this 

waste has been dumped there by some 

vendor of MCG (Copy attached) and 

he himself (Vendor of MSG) will have 

to lift this garbage. 



5.  
L1 

Old mining pit 

in Bandhwari 

PLPA section 

4/5 Aravalli 

forest areas is 

filled with 

leachate which 

is discharging 

continuously 

from Bandhwari 

waste 

management 

plant  

 

77.17

0200°  

28.3998

55°  

Sample has been 

collected by HSPCB.  

 

Dy Conservator of Forest, 

Gurugram intimated that to 

prevent leachate and waste 

material  ingress into the forest 

area from  Landfill site, Forest 

Department had written to the  

Commissioner, Municipal 

Corporation Gurugram vide 

letter no.518-G dated 07.06.2021 

; letter no  1868-G dt.22.09.2022 

and letter no. 2663-G 10.01.2022    

informing him that the wall of 

Waste Treatment Plant at 

Bandhwadi have collapsed 

leading to ingress of leachate 

and waste material in to the 

forest areas and  requested him 

for  urgent repairs/reconstruction  

of wall to prevent leachate 

ingress in the forest area. 

(Annexure-1) 

 Analysis report released by HSPCB 

Lab, Faridabad vide No. 488 dated 

12.08.2022 is enclosed as 

Annexure-5.  

6.  L2  Discharge of 

leachate from 

Bandhwari 

waste landfill 

into the 

Bandhwari 

Gurugram 

Forest (PLPA 

sec 4/5)  

77.17

0335°  

28.4036

58°  

Both locations are same 

part of land. Leachate 

observed on patch of 

forest land. Sample has 

been collected by 

HSPCB.  

 

 As per analysis report released by 

HSPCB Lab, Faridabad vide No. 

465 dated 10.08.2022 (Annexure-

6), parameters are exceeding the 

permissible limit. Accordingly, 

Show Cause Notice (Annexure-7) 

for has been issued to MCG for 

imposition of Environmental 

compensation of Rs. 10,00,00 and 

prosecution action. Now, site is dry 

(Photograph attached as Annexure-

8). Environmental Compensation of 

Rs. 2,80,00,000/- (Two Crore & 

Eighty lacs) i.e. 10 lacs per month 

on Municipal Corporation, 

Gurugram for the non compliances 

made at the landfill site for the 

7.  L3  Discharge of 

leachate from 

Bandhwari 

waste landfill 

into an old 

mining pit in the 

Bandhwari 

Gurugram 

77.17

0582°  

28.4042

26°  



Forest (PLPA  

sec 4/5)  

months from April, 2020 to July, 

2022 has been imposed by HSPCB 

vide letter dated 10.06.2022 

(Annexure-9) & dated 24.08.2022 

(Annexure-10) in consonance with 

Show Cause Notice dated 

29.12.2021 (Annexure-A/2) of 

additional affidavit of OA and SCN 

dated 04.08.2022 (Annexure-12).  

 

 



Haryana Forest Department
Dy. Conservator oflorest, Gurugram, Sohna Road, Gurugram Telephone No,

0l 24-2322057. Email- rllegllllgl4ln L 4j!!Uj.l.c9!!!
No. ttt3>-< D,,"d |,ID,L>

I tl'
To,

Sub:

RegionalOfficer.
Gurugram Region.

Action Taken Report in the matter of OA No.L09 ot 2OZ2 titled as Vivek Kamboi &
Anr.Vs.Union oflndia & Ors.

ln the reference to the subject cited above, the action taken report by forest
department on the violation at location visited by committee.

........o......

5r tabel oescription & Remarks ol
conmitte€

Action tak€n by fore.t

1. D1 71.764594 28410499 It is not a abandoned
mlnlng Pit but a rarher
leveled depression. This
land ir part of Aravli
Planatalon Prcjed,
whlch have the stat$ of
Forert ar pe. ordeu of
Hon'ble Supreme Coun.
The land parcel is near
adjacent to bV lane of

(LHS) road falling in the
rdenue ertat€ of
Eandhwadi village an

1. roR No.025/1339 dat€d
07,09,2022 has been issued for
dumping of waste i. Aravati
Plantation Area against Sh,

Shi5hpalnana, Onedor, M/s The
People's Arsociation for Help &
Youth Applaure {PATIEYA), RZH-

15/9, Gurudwara Road, Mahavn
Enclave, Dabri Palam Road, New
Oehli-110045

2. 02 77,169020 28.410227 At the lG.ti6n ir w,r
obse ed that a Dhaba
har le€n obre ed but
establbenablished but it
could not h€ arenained
that the Dhaba has been
established after revering

the Aravali hilly land by
dumping of waste.,
However, laeled
depression is obsetued
adjacent to said dhaba
and bylane of Gurugram-
Faridabad (LHs) road-
This land parcel is part
of Aravli Planataion

1. Forest Offence Report (FOR)

No.050/1399 dated,04.01.2022
has b€em lssued asainn Sh.
(urdeep s/o. Dheeaj asainn

2. FOR No.025/1339 d.ted
07,09.2022 has been issued for
dumpine of waste h Aravali
Plantation Area a*ainst Sh,

ShishpalRana, Dnecto,, M/s The
People't Alsocaation for Help &
Youth Applaose (PATIEYAI. nZH-
15/9, Gurudwara Road, Mahavir
Enclave, Dabri Palan Road, New
Dehll-110045

Annexure-1



Projec! whlch have the
status of forBt as per

orde6 of Hon'ble

3. D3 n.143061, 28.4090s9 Relating to Faridabad Fo,Bt

,oo- 11.r8995r 28.407813 -oo
L1 17.170200 2a 399455 Sample has ban

colleded by H5Pc6,

analytit repo.t awaited.

To prevent le.chate and wa3te
material ing.ess into the forest
area from ta'ldfill rite, torest
Department had wntten to the
Commi$ioner, Municipal
Corporation Gurugram vide
letter no.5t8-G dated
07,06.2021 j letter no 186&6
dt.22,09.2022 and letter no.
2663-G10,01.2022 lnforming
him that the wall of Waste
Treatment Plant at Bandhwadi
have collapsed leadlng to
ingress of leachate and waste
mate.ial in to the forest areas
and requested him for urgent
r€Pairs/re@nstrudion of wall
to prevem bach.t€ ing.e$ in

6. 7,2 77,7703335 28.403658 Both lcations are same
part of land. Leachate

hat ben obsetued on
the patch of land
adia.ent to the landfill
slte- The land parcel ls

part of8 Aravali Planation
prciect which have
status of forest bhd bv

1.3 17.l7o5a2 24.404276 virtue of ord.rs of
Hon'ble Supreme Coort..
Sample has been
collected bv H5PCB,

analtsis report awaited

=,r^vonservator of Forest,
Gurugram

f
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Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.inTel: 0124-2332775, 2972341

Email ID: - hspcbrogrn@gmail.com
Dated:- 13.09.2022
 
To

                       The Commissioner,
                       Municipal Corporation,
                       Plot No. C-1, Info. City, Sec-34, Gurugram
                       Email ID:- cmc@mcg.gov.in
 

Sub: -               Compliance report in the matter of OA No.
109/2022 titled as Vivek Kamboj & Anr. V/s Union of India
& Others.

 
 

Kindly refer to the subject noted above, it is intimated that show
cause notice was issued to Executive Engineer (HQ) under intimation to you
vide this office letter No. I/131605/2022 dated 31.08.2022 and reply dated
01.09.2022 is not satisfactory. Action taken report on the following points has
to be submitted by MCG but no action taken report has been submitted and
case is listed for 19.09.2022 for which committee has to submit report well
before time:-

S.
No.

Label
on
Map

Description &
Location

GPS Location Remarks of
Committee

 

 

1. D1
Dumping of
Municipal Solid
Waste near Toll
Tax in an
abandoned
mining pit to
leveling the
Forest land
(Bandhwari
Gurugram Area)

77.168598° 28.410499° It is not a abandoned
mining Pit rather
leveled depression
Forest land near
adjacent to by lane of
Gurugram Faridabad
Road falling in the
revenue estate of
Gurugram District.

 

File No.HSPCB-260006/1/2022-Region Gurugram North-HSPCB
I/133351/2022
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2. D2
A dhaba has
established after
leveling the
Aravalli hilly
land by dumping
of Waste
(Bandhwari
Gurugram Area)

77.169020° 28.410221° A dhaba observed but
establishment after
leveling the Aravalli
land hill by dumping of
waste couldn’t be
ascertained. However,
leveled depression
Forest land observed
adjacent to said dhaba
and by lane of
Gurugram Faridabad
Road falling in the
revenue estate of
Gurugram District.

 

 

The matter was also discussed during the meeting held on
13.09.2022 at 11:30 AM under the Chairmanship of Chairman, HSPCB in the
matter of OA No. 172/2021 titled as Poonam Yadav V/s M/s Ecogreen Energy
Pvt. Ltd. & Ors. and it was requested to your good-self by the ADC, Gurugram-
cum-Chairman of Committee in this regard to submit action taken report by
tomorrow, so that same may be incorporated in action taken report to be filed
before NGT.

It is therefore requested to direct the concerned to submit action
taken report to this office by tomorrow positively, please.

 
Regional Officer,

Gurugram Region (N)
 

CC:-    A copy of the above is forwarded to the following for information,
please:-

1. The Chairman, HSPCB, Panchkula.
2. The Chairman of Committee- cum- Additional Deputy Commissioner,

Gurugram.

File No.HSPCB-260006/1/2022-Region Gurugram North-HSPCB
I/133351/2022
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,,,,,.,,.- ;;;:=:;:._ HARYANA STATE POLLUTION CONTROL BOARD 
.::!"15" _ilM/! Faridabad Region, Opp. Hewo 
...._._,._,, Appmt., Sector-16A, Faridabad 

~II?""" Website: www.hspcb.gov.in 

~~::-~;;~~~~-~;~;;7-r-,-~-i --------------------------------- Dated: -- , 5 r "'l~ 2,l-

To 
The Regional Officer, 
Haryana State Pollution Control Board, 
Gurugram (N) Region. 

Sub: Action Taken Report in OA no. 109 · of 2022 titled as Vivek 
Kamboj & Anr. V /s Union of India & Ors. 

Ref.: Your Office letter no. I/133006/2022 dated 09.09.2022. 

In compliance of the above mentioned QA no. 109 of 2022 titled 
as Vivek Kamboj & Anr. V /s Union of India & Ors, a joint inspection of the 
locations mentioned in complaint pertaining to Faridabad District was 
conducted on dated 18.07.2022 by team under the Chairmanship of 
Additional Deputy Commissioner, Gurugram, the team constituted by the 
Worthy Chairman, Haryana State Pollution Control Board, Panchkula vide no. 
I/115673/2022 dated 27.05.2022, During the visit it has been found that 
Municipal Solid Waste dumped in illegal way at 03 Nos. locations & Direction 
issued at the spot to the concerned authority to remove the illegal dumping 
of Municipal Solid Waste from the site. 

The pointwise Action Taken Report is· given as below: 

S Label on Description 
& Location 

GPS 
Location 

Remarks 
of 

Committ 
ee 

ATR 

r. Map 
N  
0 

1 

D3 

Dumping of 
MSW in 
Forest (PLPA 
Sec 4 and 5) 
noted area 
(Mangar 
Faridabad) 

77.1 
830 
61 

28.4 Open 
090 Dumping 
59 observed 

on 4-5 
acres 
forest 
land 
falling 
under 
revenue 
estate of 
Farid a bad 

HSPCB has issued Show 
Cause Notice for prose·cution 
to the Additional Municipal 
Commissioner~ Municipal 
co·rporation, Faridabad vide 
this office letter no. 1362-
64 dated 05.08.2022 for 
illegal dumping of solid 
waste & other waste on the 
said locations (Attached as 
Annexure-I). 

The Municipal 

File No.HSPCB-290004/54/2022-Region Faridabad-HSPCB
I/133708/2022
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District. Commissioner, Farid a bad 
vide memo no. 
MCF/MOH/2022/1070-73 
dated 15.09.2022 has 
informed that " 1. Solid 
Waste has been 
removed/cleared from one of 
the site that is "New Delhi 
Hayana, India, Faridabad 
road New Delhi, Haryana 
121012, India." 

1. A Sample has been 
collected and sent for 
chemical examination to 
the laboratory in view of 
going tested in that it that 
whether this is 
Leachate/RDF/inert or 
Municipal Solid Waste. 
Once the lab provides with 
the reports, further 
necessary action will be 
initiated by MCF as per 
reports. 

2. Municipal Corporation, 
Gurugram (MCG) has 
been intimated for getting 
the garbage cleaned from 
Municipal Corporation, 
Faridabad (MCF) territory 
on the basis of 
information furnished by 
M/s Ecogreen Energy 
Gurugaon, Faridabad Pvt. 
Ltd. in their various letters 
mentioning that this waste 
has been dumped there 
by some vendor of MCG 
(Copy attached) and he 
himself (Vendor of MSG) 
will have to Ii~ this 
garbage. (Attached as 
Annexure- II) 
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MSW in an The Forldo1Jr1d 77.1 28.4 Dumping 
899 078 observed Commissioner, no , 

ab·andoned vide memo 
mining pit MCF/MOH/2022/1070-73 

51 73 on forest 

for leveling dated 15.09.2022 hads 
Of I d "1. Soll an in informed that 

land 
depressio 

forest (PLPA waste has been 
Sec 4 and 5) removed/cleared from one 

n/pit 
falling 

notified area of the site that is "New Deihl 
{Mangar Hayana, India, Faridabad 

under 
revenue 
estate of 

Faridabad). road New Delhi, Haryana Farid a bad 
Which is 121012, India." District. 
illegally 1. A sample has been 
encroached collected and sent for 
from last few chemical examination to the 
years. laboratory in view of going 

tested in that it that 
whether this is 
Leachate/RDF/inert or 
Municipal Solid Waste. Once 
the lab provides with the 
reports, further necessary 
action will be initiated by 
MCF as per reports. 
2. Municipal Corporation, 
Gurugram (MCG) has been 
intimated for getting the 
garbage cleaned from 
Municipal Corporation, 
Faridabad (MCF) territory on 
the basis of information 
furnished by M/s Ecogreen 
Energy Gurugaon, Faridabad 
Pvt. Ltd. in their various 
letters mentioning that this 
waste has been dumped 
there by some vendor of MCG 
(Copy attached) and he 
himself (Vendor of MSG) will 
have to lift this garbage. 
(Attached as Annexure- II) 
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-

New MSW New Delhi, 77.2 28.4 Municipal As informed by Municipal 
disposal Haryana 1 0 Solid Commissioner, Faridabad I 

Point India, Waste Solid Waste has been 
identified Faridabad dumping removed/cleared from one 
during found at of the site that is "New Delhi 
site visit site. Hayana, India, Faridabad 

road New Delhi, Haryana 
121012, India." 

Submitted for information & further necessary action please. 

~1, -~oq\_Y°')Y 
Reg~ 6fficer 

~(aridabad Region 
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Commissioner 
Municipal Corporation 
Faridabad 

The Chairman, 
Hacyana Slate Pollu1ion Control Board 
\'anchkula,Haryana 

Mcn~o_No.MCFIMOH/2022/ \o "';\ 6 
\)aku. · \ r- a., 

;>' -1,. :2.2-
;,,bjcct- C.S.E. renort on Solid W11stc ,~ Lcach11tc dumped In the Aru\·allls nround llandh wadi Lnud ri/l. 

\ Sr. 1 Garbage llum11i11g Arca Locutions/ Sites Lnti1tule Longiludc 

No. 

I. New Dclhi.Harynna.l111lia 28.40 77.18 

MDR \31.Dcra 11·\andi.Ncw Delhi, __ / 
i---. Harymia I 10014 re 2; Nc.Oelhi.1-laryana.lndia Faridabad 28.40 77.2 1 

I Rd.New l>clhi.llaryana 121012,lndia 

3. C54V +V2W.Faridabad-Gurgaon 28.'10 77.IIJ 

Rd,Ocra Mandi.Haryana 110074,lndia .J 
, ' On 1hc SubJCCI cued above 11 1s bcmg subnuu.-d 1ha1-

I . Solid Waslc has bc,~1 rcmowdlclcurcd from one of lhc silc 1ha1 is "Ne11 lk lhi 

Haryana.lndia,Faridahad road New l>clhiJlaryana 121012,lmliu." 
2, /\ Sample has been collcc1cd aml scnl for chc111ical cxumi11111io111111hc lnll<1r~h>I') in \'ic" of 

!Wiling tested il thal whclhcr 1his is l.cachatc:/Rl>Fllncn or Municipal Solid WIISI~. Once 1ho I.ab. l'ro"i<lcs wilh 1hc 

rcpJrl~lilnhcr necessary ac1i1111 will be ini1ia1cd by MCI' us per lhc reports. 
3. Municipal Corpom1ion,G11rui;rum(MCO) has been in1i111111cd for g,·11i11~ 1hc g:irhag,· 

cleaned . from Municipal CorporJlion.F.iridubad(MCF) 1crril01} un lhc h,i., i~ of i11forma1io11 fumi~hcd by l\'1/, 

Ecogrccn Energy Guri;non,FariJabad Pvl. I.Id. in lhcir ,·nrious teuers 111c111i11ni111: 1h111 1his wuslc hus 1_11:cn dumpnl 

1hcrc by some vendor uf MCG (CoJ>Y /\nachcd)and he himsclll Vendor of MCG) will ha,•e 10 lit\ 1his garbage. 

llcncc, in 1hc mosl humble manner, you are hereby n:qucs1cd 10 kindly dirccl MCG fur funhcr needful. 

I 

, ~ J 
i t~ .. 11 ,;n/ 

,,,f c.,. Me1licul o fnccr ul'I kahh 
v { Ji1r: Commissioner 

End~t Memo No.MCF/MOH/20221 \ O-:\ \ - \ o ";\, 3 Dulcd:• \ S - q • '2. '1.. 

· I. ltO.I ISl'CB.FaridabaJ.Haryana for kind lnforn1111ion ph:use. 
., Ath.litionul Municipal Commissioner for kind infonn.tlion please. 
3. Mis 1:cogrc~n Energy Gurgaon,Faridobad.P\1.Ltd. 

J. Mdi lliccr of ~calth 
11 ( C... fw: Commissioner 

: 
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HARYANA STATE PREVENT 
POLLUTION FORM j 

(See Rule 20) 

Report No.: -488 
Dated- August 12, 2022 
1, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section 

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the 

06th day of August, 2022 from Sh. Aparnesh Kumar, Sc-'B', a sample of liquid effluent of M/s 

Ecogreen energy (P) Ltd., Gurgaon Faridabad Road, Gurgaon, collected on 05.08.2022 from the 

Outlet of Pond Outside the Permises of Solid Waste Site for analysis. The Sample was in a condition 

fit for analysis reported beloW:-

1 further certify that I have analyzed the afore-mentioned sample on 06/08/2022 to 12/08/2022 

and declare the result of analysis to be as follow: 

Sr. Parameter From the Outlet of Prescribed Method of Testing 

No. Pond Outside the Limits 

Permises of Solid 
Waste Site 

1. Colour As per relevant 
of 

Slight Greyish 
parts 

2. Odour Negligible IS:2488(Part-V) 
Standard 3. pH Value 5.5-9.0 and 

Methods for the 

Examination 4. Conductivity uS/cm 1610 of 
water and waste 

APHA(23d 
5. Total Suspended Solids mg/ 100 

water 
6. B.O.D.(3 Days at 27" C) mg/l edition) 
7. Chemical Oxygen Demand mg/ 52 250 

8. Oil & Grease mg/l BDL 10 

The condition of the seals, fastening and container on receipt was as follow: 

Container had its seals found intact in order; slip on the container had the signature of the 

representative of the industry and the board representative. 

Signec this on 12h day of August, 2022 

Laboratory of the 
Haryana State Pollution Control Board 

Sector-16 A, Faridabad 

Ala 
Board ATmalyst 

O 
The Member Secretary 
Haryana State Pollution Control Board 

C-11, Sector -6, Panchkula (Haryana) 

This test report relate only to the particular sample submitted for testing 

Annexure-5



HARYANA STATE PREVENT 
POLLUTION FORM 

(See Rule 20) 

Report No.:-465 
Dated August 10, 2022 
I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section 

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the 03 day of August, 2022 from Sh. Aparnesh Kumar, Sc-B', a sample of liquid effluent of M/s Ecogreen Energy (P) Ltd., Gurgaon-Faridabad Road, Badhwari, Gurgaon, collected on 02.08.2022 trom the Inlet & Outlet of DTRO & Outside Patch of Land for analysis. The Sample was in a condition fit for analysis reported below: 
further certify that I have analyzed the afore-mentioned sample on 03/08/2022 to 10/08/2022 and declare the result of analysis to be as follow: 

Sr. Parameter Inlet of Outlet 
DTRO 

Outside 
Patch 

Prescribed Method 
of | Limits 

of No. 
of DTRO Testing 

Land 
Greyish 

Colour 
Blackish Greyish As per relevant 

parts 
IS:2488(Part-
V) 
Standard 
Methods 

of Odour Bad Mild Mild 
pH Value 7.8 7.9 7.8 5.5-9.0 and 

Conductivity uS/cm 7350 6740 for 
4. 

9490 --

the Total Suspended Solids mg/l 520 22 480 100 
Examination of 

B.O.D.(3 Days at 270 C) mg/ 12 water and 165 148 

water 
APHA(23rd 
edition) 

waste 
Chemical Oxygen Demand mg/l 832 56 784 250 

8. Oil & Grease mg/ 8 BDL BDL 

The condition of the seals, fastening and container on receipt was as follow 
Container had its seals found intact in order; slip on the container had the signature of the 
representative of the industry and the board representative. 

Signed this on 10th day of August, 2022 

Laboratory of the 

Haryana State Pollution Control Board 

Sector-16 A, Faridabad Bosfd Analyst 

O 
The Member Secretary 

Haryana State Pollution Control Board 

C-11, Sector -6, Panchkula (Haryana) 

9 This test report relate only to the particular sample submitted for testina 
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Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341

Email ID: - hspcbrogrn@gmail.com
Dated:-14/09/2022
To                   

The Executive Engineer-HQ,
Municipal Corporation, Gurugram
(Common Municipal Solid Waste Management Facility at
Village Bandhwari, Distt. Gurugram),

         Email ID:- eehq@mcg.gov.in

 Subject: Show Cause Notice for closure & prosecution under section
33-A & 43/44 of water (Prevention & Control of Pollution )Act, 1974
for violation of Section 25/26 of Water ( Prevention & Control Of
Pollution ) Act, 1974 & under section 31-A & 38/39 of Air (Prevention
& Control Of Pollution ) Act , 1981 for violation of Section 21/22 Air
(Prevention & Control of Pollution )Act, 1981 for not obtaining
Consent to Establish and Consent to Operate under water Act,1974&
Air Act, 1981 and Environmental Compensation as per orders of
Hon’ble NGT.
 

            Whereas, subject to the provision of section 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974, no person shall
without the previous consent of the State Pollution Control Board;

(a) operate or take any step to operate any industry,
operation or process or any treatment & disposal system or an extension
or addition there to which is likely to discharge sewage or trade effluent
into stream or well or sewer or on land;

(b) Bring into use any new or altered outlet for the discharge
of sewage;

(c) Begin to make any new discharge or sewage;
              Whereas, as per the provision of section 21/22 of Air

(Prevention and Control of Pollution) Act, 1981, no person shall without
the previous consent of the State Pollution Control Board, establish or
operate any industrial plant in any Air Pollution Control Area.
                          Whereas, as per notification/policy orders dated
15.04.2014, 14.07.2016, 26.02.2018 & 04.12.2020, your unit (Common
Municipal Solid Waste Management Facility (CMSWMF))  is covered
under consent management and required to obtain prior Consent to
Establish & Consent to operate for CMSWMF from the board under
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention &
Control of Pollution) Act, 1981.

             Whereas, you have obtained consent to establish from the
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board vide letter No. HSPCB/TAC(A) -335/2008/1210-15 dated
08.07.2008 for establishment of solid waste management treatment plant
at Village Bandhwari, Gurugram for Nil/KLD discharge for domestic
effluent and Nil/KLD for cooling and Nil/KLD for trade effluent and same
should not exceed the mentioned herein and same should be used for
horticulture after treatment.

            Whereas, as per the condition of Consent to Establish dated
08.07.2008, you have to obtain consent before commissioning of the
project.

            Whereas, you have not obtained consent to operate under
section 25/26 of Water (Prevention & Control of Pollution) Act, 1974and
under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
for CMSWMF since its operation (2010) which is in gross violation of the
above said acts and have rendered yourself liable for action under Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control
of Pollution) Act, 1981.

                        Whereas, MoEF, New Delhi vide No. 10-34/2007-IA-III
dated 22.01.2008 has granted environmental clearance for setting up of
Solid Waste Treatment Plant in abandoned mines (Around 30 Acres of
land – Plot area = 120864 Sqm) of village Bandhwari, Distt. Gurugram,
wherein it is mentioned that ‘the total quantity of MSW generated in
Gurgaon City including Municipal Area, HUDA Sectors, Private Colonies
and urban villages is 725 Ton/Day and the average per capita generation
is about 410 gm/day and it is anticipated that the total solid waste
generation will be 600 Ton/Day by the year 2010’

                    Whereas, as per the Commissioner, Municipal Corporation,
Gurgaon report vide No. MO/MCG/11/1058 dated 17.11.2011,
approximate 800 Ton/Day MSW of Gurgaon and Faridabad was dumped
on the said site.

                        Whereas, Show Cause Notice for taking legal action was
issued vide this office letter No. HSPCB/GR/2012/9603 dated 28.12.2012
that Environmental Clearance from the concerned authority and NOC
from the Board for expansion of facility for disposal of MSW i.e. increase
the Municipal Waste from 500-600 Ton/Day to more than 900 Ton/Day.

                      Whereas, through final Show Cause Notice for refusal of
authorization under Municipal Solid Waste (Management & Handling)
Rules, 2000 for the year 2012-13 which was issued by the Board vide
letter No. HSPCB/2012/1957-1958 dated 30.01.2013, it was emphasized
that the board was of the view that ‘Municipal Corporation, Gurugram
was failed to take corrective measures as per the detailed given below:-

1. To submit the scheme for obtaining the fresh EIA Clearance.
2. NOC for expansion of the facility for disposal of Municipal Solid

Waste’.
 

                        Whereas, Show Cause Notice for initiating legal action
under the provisions of EP Act, 1986 for violation of conditions of
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Environmental Clearance and for de-gradation of environment was
issued by the Board vide letter No. HSPCB/2013/2202-03 dated
27.06.2013.

                   Whereas, as per the report submitted by CPCB before the
Tribunal on 04.10.2018, approx. 1500 Ton/Day of MSW is added on
approx 4 Lac Ton of legacy waste accumulated at site.

                Whereas, you have not complied with the conditions of
Environmental Clearance dated 22.01.2008 and consent to establish
dated 08.07.2008.

                  Whereas, you have not complied with the provisions of
amended EIA Notification dated 14.09.2006, Municipal Solid Waste
(Management & Handling) Rules, 2016, Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.

             Whereas, repeated Show Cause Notices have been issued for
violating Environmental Act, Rules & Laws.

           Whereas, you have not obtained prior consent to establish for the
said expansion of project under Water (Prevention & Control of Pollution)
Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981. You have
neither obtained consent to operate for the incepted project during 2010-
11 nor for the complete project including expansion under Water
(Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control
of Pollution) Act, 1981 and thus liable yourself for legal action under
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention &
Control of Pollution) Act, 1981.

                Whereas, the Additional Advocate General, Haryana at NGT,
New Delhi vide his letter dated 15.09.2018 have already requested to the
Municipal Corporation, Gurugram/ Department Urban Local Bodies,
Haryana to comply with the Tribunal’s order dated 10.07.2018 passed in
OA No. 415/2015 and order dated 21.08.2018 in OA No. 514/2018 in its
true letter and spirit.

Whereas, the Additional Advocate General, Haryana at NGT,
New Delhi vide his email dated 08.01.2019 received in this office that
HSPCB may take steps against defaulter(s) in accordance with the
provisions of Water Act 1974, Air Act 1981, SWM Rules 2016, CPCB
directions/recommendations, NGT judgment and/or any other law in
force.

Whereas, this office has received Legal Notice through Head
Office vide Letter No. HSPCB/WMC/SWM-28/2018/2770 dated
13.12.2018 which was given by Sh. Love Lohiya, House No. 119, Gali No.
9, Bhikam Colony, Ballabgarh, District Faridabad to the Chief Secretary
Govt. Of Haryana regarding illegal disposal of garbage in Village
Bandhwari.

       Whereas, show cause notice for prosecution for non-
compliance of Municipal Solid Waste (Management & Handling) Rules
2016, Plastic Waste Management Rules, 2016 was issued to the Joint
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Commissioner, Municipal Corporation, Sector-34, Gurugram vide this
office letter No. 3793-96 dated 21.11.2017 and reply dated 11.12.2017
submitted by the Commissioner, MCG was not found satisfactory.

Whereas, show cause notice for prosecution for non-
compliance of Municipal Solid Waste (Management & Handling) Rules
2016, Plastic Waste Management Rules, 2016 and Construction and
Demolition Waste Management Rules, 2016 was issued to the unit vide
this office letter No. 1175-1178 dated 27.07.2018, but no reply has been
received.

Whereas, directions of Hon’ble National Green Tribunal, New
Delhi in the matter of OA No. 514 of 2018 was issued to the unit vides
this office letter No. 1802-1804 dated 18.09.2018.

         Whereas, Show Cause Notice for closure & prosecution under
section 33-A & 43/44 of water (Prevention & Control of Pollution )Act,
1974 for violation of Section 25/26 of Water ( Prevention & Control Of
Pollution ) Act, 1974 & under section 31-A & 38/39 of Air (Prevention &
Control Of Pollution ) Act , 1981 for violation of Section 21/22 Air
(Prevention & Control of Pollution )Act, 1981 for not obtaining Consent to
Establish and Consent to Operate under water Act,1974& Air Act, 1981
for establishment and operation of Common Municipal Solid Waste
Management Facility (CMSWMF) at village Bandhwari Distt Gurugram
was issued to MCG vide this office letter No. 4425-4429 dated
18.01.2019 and reply dated 05.02.2019 submitted by the Commissioner,
MCG is not found satisfactory.

     Whereas, show cause notice for prosecution for non-compliance
of Municipal Solid Waste (Management & Handling) Rules 2016, Plastic
Waste Management Rules, 2016 and Construction and Demolition Waste
Management Rules, 2016 was issued to the Commissioner, MCG & the
Administrator, HSVP vide this office letter No. 2938-2939 dated
25.07.2019.

.Whereas, as a Executive Engineer, MCG, you are responsible for
CMSWMF at Village Bandhwari as per office order issued by
Commissioner, MCG.

Whereas, as per ULBD Notification dated 20.04.2018, Chief
Engineer in case of Municipal Corporation or in his absence other senior
most Engineer/Executive Officer/Secretary shall mean as officer in-
charge of the municipality as defined in The Haryana Municipal Act,
1973 and The Haryana Municipal Corporation Act, 1994.

Whereas, a Joint Committee headed by Deputy Commissioner,
Gurugram in the matter OA No. 172/2021 titled as Poonam Yadav V/s
M/s. Ecogreen Energy Pvt Ltd & Ors and a Joint Committee headed by
Additional Deputy Commissioner, Gurugram in the matter of OA No.
109/2022 titled as Vivek Kamboj & Anr. V/s Union of India & Ors has
visited the site on 03.08.2022 & 18.07.2022 respectively  & sample of
liquid effluent was collected from outlet of pond on 02.08.2022 and as
per analysis report released by HSPCB Laboratory, Faridabad vide A/R
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No. 465 dated 10.08.2022 (copy enclosed), parameters are exceeding
norms of treated leachate as per Schedule II (B) of Solid Waste
Management Rules, 2016/ Water (Prevention & Control of Pollution) Act,
1974

 

Whereas, an affidavit was submitted before Hon’ble NGT by the
Commissioner, Municipal Corporation, Gurugram that MCG will
undertake processing of legacy waste on its own through assistance of
solid waste management experts instead of relying just on the
concessionaire.

Whereas, by doing so you are polluting the Environment and failed
to comply Solid Waste Management Rules, 2016, Water (Prevention &
Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution)
Act, 1981.

Whereas, such large scale non compliance of Environmental laws is
resulting in death and deceases and irreversible damage to the
Environment.

Whereas, most of the stationary timelines have expired and
directions of the Hon’ble Supreme Court and NGT to comply with Solid
Waste Management Rules, 2016 remains unexecuted and there remains
wide gap in compliance of Solid Waste Management Rules, 2016 which
causing both Water and Air Pollution.

Whereas Hon’ble NGT has time to time directed State Pollution
Control Boards to assess and recover Environmental Compensation from
urban local body for non-compliance of Solid Waste Management Rules,
2016.

            Whereas, relevant portion of NGT order dated 14.02.2020
in OA No. 606/2018 is reproduced as under:-

 “In view of the fact that most of the statutory timelines have
expired and directions of the Hon•ble Supreme Court and this
Tribunal to comply with Solid Waste Management Rules, 2016
remain unexecuted, compensation scale is hereby laid down for
continued failure after 31.03.2020. The compliance of the Rules
requires taking of several steps mentioned in Rule 22 from
Serial No. 1 to 10 (mentioned in para 12 above). Any such
continued failure will result in liability of every Local Body to
pay compensation at the rate of Rs. 10 lakh per month per Local
Body for population of above 10 lakhs, Rs. 5 lakh per month per
Local Body for population between 5 lakhs and 10 lakhs and Rs.
1 lakh per month per other Local Body from 01.04.2020 till
compliance. If the Local Bodies are unable to bear financial
burden, the liability will be of the State Governments with
liberty to take remedial action against the erring Local Bodies.
Apart from compensation, adverse entries must be made in the
ACRs of the CEO of the said Local Bodies and other senior 42
functionaries in Department of Urban Development etc. who are
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responsible for compliance of order of this Tribunal”.

Whereas, relevant portion of NGT order dated 28.02.2020 in
OA No. 606/2018 is reproduced as under:-

In view of above, consistent with the directions referred to in
Para 29 issued on 10.01.2020 in the case of UP, Punjab and
Chandigarh which have also been repeated for other States in
matters already dealt with, we direct: a. In view of the fact that
most of the statutory timelines have expired and directions of
the Hon’ble Supreme Court and this Tribunal to comply with
Solid Waste Management Rules, 2016 59 remain unexecuted,
interim compensation scale is hereby laid down for continued
failure after 31.03.2020. The compliance of the Rules requires
taking of several steps mentioned in Rule 22 from Serial No. 1
to 10 (mentioned in para 12 above). Any such continued failure
will result in liability of every Local Body to pay compensation
at the rate of Rs. 10 lakh per month per Local Body for
population of above 10 lakhs, Rs. 5 lakh per month per Local
Body for population between 5 lakhs and 10 lakhs and Rs. 1 lakh
per month per other Local Body from 01.04.2020 till
compliance. If the Local Bodies are unable to bear financial
burden, the liability will be of the State Governments with
liberty to take remedial action against the erring Local Bodies.
Apart from compensation, adverse entries must be made in the
ACRs of the CEO of the said Local Bodies and other senior
functionaries in Department of Urban Development etc. who are
responsible for compliance of order of this Tribunal. Final
compensation may be assessed and recovered by the State
PCBs/PCCs in the light of Para 33 above within six months from
today. CPCB may prepare a template and issue an appropriate
direction to the State PCBs/PCCs for undertaking such an
assessment in the light thereof within one month.

Whereas, relevant portion of NGT order dated 14.12.2020
in OA No. 606/2018 is reproduced as under:-

Interim compensation scale is hereby laid down for continued
failure after 31.03.2020. The compliance of the Rules requires
taking of several steps mentioned in Rule 22 from Serial No. 1
to 10 (mentioned in para 12 above). Any such continued failure
will result in liability of every Local Body to pay compensation
at the rate of Rs. 10 lakh per month per Local Body for
population of above 10 lakhs, Rs. 5 lakh per month per Local
Body for population between 5 lakhs and 10 lakhs and Rs. 1 lakh
per month per other Local Body from 01.04.2020 till
compliance. If the Local Bodies are unable to bear financial
burden, the liability will be of the State Governments with
liberty to take remedial action against the erring Local Bodies.
Apart from compensation, adverse entries must be made in the
ACRs of the CEO of the said Local Bodies and other senior
functionaries in Department of Urban Development etc. who are
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responsible for compliance of order of this Tribunal. Final
compensation may be assessed and recovered by the State
PCBs/PCCs in the light of Para 33 above within six months from
today. CPCB may prepare a template and issue an appropriate
direction to the State PCBs/PCCs for undertaking such an
assessment in the light thereof within one month.

Whereas, relevant portion of NGT order dated 07.04.2021
in OA No. 514/2018 is reproduced as under:-

Thus, it is established on record that so far there has been
serious failure of the authorities in performing their
responsibility under the Solid Waste Management Rules, 2016
to effectuate the right of the citizens to clean environment.
Though an action plan has now been filed, whether the
Municipal Corporations concerned and the Urban Development
Department of the State of Haryana execute the same in a
mission mode and within reasonable time remains a moot
question. The objections of the applicant that forest land is
being used in violation of law may also be looked into and
compliance of law ensured. M.C. Gurgaon may continue the
biomining work as well as setting up of waste processing plants
as proposed.

Whereas, the population of Gurugram is 11.5 lakh as per the
last census.

               In view of above mentioned facts and in compliance of NGT
orders dated 14.02.2020, 28.02.2020 & 14.12.2020 in OA No.
606/2018 and directions of Board in this regard, you are hereby given
show cause as to why Environmental Compensation of Rs.
10,00,000/- (10 lakh per month for the month of August, 2022)  for the
above stated non compliances may not be imposed on you without giving
any further notice.

            Whereas, you are liable to pay the environmental compensation in
terms of the direction of the board issued vide office order no.
HSPCB/PLG/2019/6043-75 dated 29.04.2019, No. HSPCB/PLG/2019/743-
763 dated 20.12.2019 & No. HSPCB/PLG/2021/2343-2350 dated
22.12.2021 as assessed by the Board as per methodology defined
therein.                        

            In case you fail to comply with the
observations/incompletion/deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have
nothing to say in this regard and accept the status as above, which will
warrant action under section section 31-A/38/39 of Air (Prevention &
Control of Pollution) Act, 1981 & 33-A/43/44 of Water (Prevention &
Control of Pollution) Act, 1974 alongwith imposition of Environmental
Compensation as per orders of Hon’ble NGT at first instance in
compliance of said orders.

Explanations: For the avoidance of doubts, it is hereby declared that
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the power to issue directions under section 31-A of Air Act, 1981 & 33-
A of Water Act, 1974 includes the power to direct:

a. The Closure, prohibition or regulation of any industry
operation or process or

b. The stoppage or regulation of supply of electricity, water or
any other service.

               Section 43/44 of Water (Prevention & Control of Pollution)
Act, 1974 & 38/39 of Air (Prevention & Control of Pollution) Act, 1981
reads as under as follows:-

                     “Who so ever contravenes the provisions is punishable
with imprisonment or a term which shall not be less than one year and
six months, but which may extend to six years and with fine”.

DA/As above

 CC:                                                                            

A copy of above is forwarded to the following for information and
necessary action, please:-

1. The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Commissioner, Municipal Corporation, Gurugram.

 
 
 
 
 
 
 
                                             REGIONAL OFFICER GURUGRAM NORTH
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HARYANA STATE PREVENT 
POLLUTION FORM 

(See Rule 20) 

Report No.:-465 
Dated August 10, 2022 
I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section 

(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the 03 day of August, 2022 from Sh. Aparnesh Kumar, Sc-B', a sample of liquid effluent of M/s Ecogreen Energy (P) Ltd., Gurgaon-Faridabad Road, Badhwari, Gurgaon, collected on 02.08.2022 trom the Inlet & Outlet of DTRO & Outside Patch of Land for analysis. The Sample was in a condition fit for analysis reported below: 
further certify that I have analyzed the afore-mentioned sample on 03/08/2022 to 10/08/2022 and declare the result of analysis to be as follow: 

Sr. Parameter Inlet of Outlet 
DTRO 

Outside 
Patch 

Prescribed Method 
of | Limits 

of No. 
of DTRO Testing 

Land 
Greyish 

Colour 
Blackish Greyish As per relevant 

parts 
IS:2488(Part-
V) 
Standard 
Methods 

of Odour Bad Mild Mild 
pH Value 7.8 7.9 7.8 5.5-9.0 and 

Conductivity uS/cm 7350 6740 for 
4. 

9490 --

the Total Suspended Solids mg/l 520 22 480 100 
Examination of 

B.O.D.(3 Days at 270 C) mg/ 12 water and 165 148 

water 
APHA(23rd 
edition) 

waste 
Chemical Oxygen Demand mg/l 832 56 784 250 

8. Oil & Grease mg/ 8 BDL BDL 

The condition of the seals, fastening and container on receipt was as follow 
Container had its seals found intact in order; slip on the container had the signature of the 
representative of the industry and the board representative. 

Signed this on 10th day of August, 2022 

Laboratory of the 

Haryana State Pollution Control Board 

Sector-16 A, Faridabad Bosfd Analyst 

O 
The Member Secretary 

Haryana State Pollution Control Board 

C-11, Sector -6, Panchkula (Haryana) 

9 This test report relate only to the particular sample submitted for testina 
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Regional Office, Gurugram (N) 

Haryana State Pollution Control Board  

Vikas Sadan, Opposite- New Court, Gurugram 

Website: - www.hspcb.gov.inTel: 0124-2332775, 2972341 

Email ID: - hspcbrogrn@gmail.com 

Dated:-10.06.2022 

To                     

                        The Executive Engineer,  

Municipal Corporation, Gurugram. 
(Common Municipal Solid Waste Management Facility  

at Village Bandhwari, Distt. Gurugram). 
Email ID:- - EE.sbm@mcg.gov.in  , ee5@mcg.gov.in 

  

Subject:-  Imposition of Environmental Compensation in compliance of NGT orders  

 dated 14.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018.         
  

                 Whereas, as per notification/policy orders dated 15.04.2014, 14.07.2016, 

26.02.2018 & 04.12.2020, your unit (Common Municipal Solid Waste Management Facility 

(CMSWMF)) is covered under consent management and required to obtain prior Consent to 

Establish & Consent to operate for CMSWMF from the board under Water (Prevention & Control 

of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981. 
                         Whereas, you have obtained consent to establish from the board vide letter No. 

HSPCB/TAC(A) -335/2008/1210-15 dated 08.07.2008 for establishment of solid waste 

management treatment plant at Village Bandhwari, Gurugram for Nil/KLD discharge for domestic 

effluent and Nil/KLD for cooling and Nil/KLD for trade effluent and same should not exceed the 

mentioned herein and same should be used for horticulture after treatment.  

                        Whereas, as per the condition of Consent to Establish dated 08.07.2008, you have 

to obtain consent before commissioning of the project. 

            Whereas, you have not obtained consent to operate under section 25/26 of Water 

(Prevention & Control of Pollution) Act, 1974and under section 21/22 of Air (Prevention & 

Control of Pollution) Act, 1981 for CMSWMF since its operation (2010) which is in gross 

violation of the above said acts and have rendered yourself liable for action under Water 

(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981.  
              Whereas, MoEF, New Delhi vide No. 10-34/2007-IA-III dated 22.01.2008 has 

granted environmental clearance for setting up of Solid Waste Treatment Plant in abandoned mines 

(Around 30 Acres of land – Plot area = 120864 Sqm) of village Bandhwari, Distt. Gurugram, 

wherein it is mentioned that ‘the total quantity of MSW generated in Gurgaon City including 

Municipal Area, HUDA Sectors, Private Colonies and urban villages is 725 Ton/Day and the 

average per capita generation is about 410 gm/day and it is anticipated that the total solid waste 

generation will be 600 Ton/Day by the year 2010. 

             Whereas, as per the Commissioner, Municipal Corporation, Gurgaon report vide 

No. MO/MCG/11/1058 dated 17.11.2011, approximate 800 Ton/Day MSW of Gurgaon and 

Faridabad was dumped on the said site. Whereas, Show Cause Notice for taking legal action was 

issued vide this office letter No. HSPCB/GR/2012/9603 dated 28.12.2012 that Environmental 

Clearance from the concerned authority and NOC from the Board for expansion of facility for 

disposal of MSW i.e. increase the Municipal Waste from 500-600 Ton/Day to more than 900 

Ton/Day.  
            Whereas, through final Show Cause Notice for refusal of authorization under 

Municipal Solid Waste (Management & Handling) Rules, 2000 for the year 2012-13 which was 

issued by the Board vide letter No. HSPCB/2012/1957-1958 dated 30.01.2013, it was emphasized 

that the board was of the view that ‘Municipal Corporation, Gurugram was failed to take corrective 

measures as per the detailed given below:-  

1. To submit the scheme for obtaining the fresh EIA Clearance.  
2. NOC for expansion of the facility for disposal of Municipal Solid Waste’. 

            Whereas, Show Cause Notice for closure & prosecution under section 33-A & 

43/44 of water (Prevention & Control of Pollution )Act, 1974 for violation of Section 25/26 of 

Water ( Prevention & Control Of Pollution ) Act, 1974 & under section 31-A & 38/39 of Air 

(Prevention & Control Of Pollution ) Act , 1981 for violation of Section 21/22 Air (Prevention & 

Control of Pollution )Act, 1981 for not obtaining Consent to Establish and Consent to Operate 
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under water Act,1974& Air Act, 1981 and Environmental Compensation as per orders of Hon’ble 

NGT was issued vide this office letter No. I/85430/2021 dated 29.12.2021. 

            Whereas, you have neither replied nor complied with the directions mentioned in 

Show Cause Notice issued vide this office letter No. I/85430/2021 dated 29.12.2021. 

            Whereas, relevant portion of NGT order dated 14.02.2020 in OA No. 606/2018 is 

reproduced as under:-  

“In view of the fact that most of the statutory timelines have expired and directions of the 

Hon'ble Supreme Court and this Tribunal to comply with Solid Waste Management Rules, 

2016 remain unexecuted, compensation scale is hereby laid down for continued failure 

after 31.03.2020. The compliance of the Rules requires taking of several steps mentioned 

in Rule 22 from Serial No. 1 to 10 (mentioned in para 12 above). Any such continued failure 

will result in liability of every Local Body to pay compensation at the rate of Rs. 10 lakh 

per month per Local Body for population of above 10 lakhs, Rs. 5 lakh per month per Local 

Body for population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local 

Body from 01.04.2020 till compliance. If the Local Bodies are unable to bear financial 

burden, the liability will be of the State Governments with liberty to take remedial action 

against the erring Local Bodies. Apart from compensation, adverse entries must be made 

in the ACRs of the CEO of the said Local Bodies and other senior 42 functionaries in 

Department of Urban Development etc. who are responsible for compliance of order of 

this Tribunal”. 

            Whereas, relevant portion of NGT order dated 28.02.2020 in OA No. 606/2018 is 

reproduced as under:-  

“In view of above, consistent with the directions referred to in Para 29 issued on 

10.01.2020 in the case of UP, Punjab and Chandigarh which have also been repeated for 

other States in matters already dealt with, we direct: a. In view of the fact that most of the 

statutory timelines have expired and directions of the Hon’ble Supreme Court and this 

Tribunal to comply with Solid Waste Management Rules, 2016 59 remain unexecuted, 

interim compensation scale is hereby laid down for continued failure after 31.03.2020. The 

compliance of the Rules requires taking of several steps mentioned in Rule 22 from Serial 

No. 1 to 10 (mentioned in para 12 above). Any such continued failure will result in liability 

of every Local Body to pay compensation at the rate of Rs. 10 lakh per month per Local 

Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body for population 

between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body from 

01.04.2020 till compliance. If the Local Bodies are unable to bear financial burden, the 

liability will be of the State Governments with liberty to take remedial action against the 

erring Local Bodies. Apart from compensation, adverse entries must be made in the ACRs 

of the CEO of the said Local Bodies and other senior functionaries in Department of Urban 

Development etc. who are responsible for compliance of order of this Tribunal. Final 

compensation may be assessed and recovered by the State PCBs/PCCs in the light of Para 

33 above within six months from today. CPCB may prepare a template and issue an 

appropriate direction to the State PCBs/PCCs for undertaking such an assessment in the 

light thereof within one month.” 

  
            Whereas, relevant portion of NGT order dated 14.12.2020 in OA No. 606/2018 is 

reproduced as under:-  
“Interim compensation scale is hereby laid down for continued failure after 31.03.2020. 

The compliance of the Rules requires taking of several steps mentioned in Rule 22 from 

Serial No. 1 to 10 (mentioned in para 12 above). Any such continued failure will result in 

liability of every Local Body to pay compensation at the rate of Rs. 10 lakh per month per 

Local Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body for 

population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body 

from 01.04.2020 till compliance. If the Local Bodies are unable to bear financial burden, 

the liability will be of the State Governments with liberty to take remedial action against 

the erring Local Bodies. Apart from compensation, adverse entries must be made in the 

ACRs of the CEO of the said Local Bodies and other senior functionaries in Department 

of Urban Development etc. who are responsible for compliance of order of this Tribunal. 

Final compensation may be assessed and recovered by the State PCBs/PCCs in the light 

of Para 33 above within six months from today. CPCB may prepare a template and issue 

an appropriate direction to the State PCBs/PCCs for undertaking such an assessment in 

the light thereof within one month” 
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            Whereas, relevant portion of NGT order dated 07.04.2021 in OA No. 514/2018 is 

reproduced as under:-  

“Thus, it is established on record that so far there has been serious failure of the authorities 

in performing their responsibility under the Solid Waste Management Rules, 2016 to 

effectuate the right of the citizens to clean environment. Though an action plan has now 

been filed, whether the Municipal Corporations concerned and the Urban Development 

Department of the State of Haryana execute the same in a mission mode and within 

reasonable time remains a moot question. The objections of the applicant that forest land 

is being used in violation of law may also be looked into and compliance of law ensured. 

M.C. Gurgaon may continue the biomining work as well as setting up of waste processing 

plants as proposed”. 

            Whereas, the population of Gurugram is 11.5 lakh as per the last census.       
            In view of above mentioned facts and in compliance of NGT orders dated 

14.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 and direction of Board, you are 

requested to deposit Rs. 2,10,00,000/- (Rs. Two Crore Ten Lacs  only ) as Environmental 

Compensation for the above stated non compliances for the month from April, 2020 to December, 

2021 to Haryana State Pollution Control Board within 15 days in INDUSIND Bank, Sector-9, 

Saving Bank Account No. 100053543757,IFSC Code INDB0000164 immediately to avoid further 

legal action in non compliance of NGT directions & Water (Prevention & Control of Pollution) 

Act, 1974. 
  

CC:- 
            A copy of above is forwarded to the following for information and necessary action, 

please:- 

1. The Chairman, Haryana State Pollution Control Board, Panchkula. 

2. The Commissioner, Municipal Corporation, Gurugram with a request to issue necessary 

directions to the concerned officer to submit compliance with in time period. 

3. The Sr. Account Officer, HSPCB, Panchkula. 

   

Regional Officer,  

Gurugram Region (N) 
  

 

KULDEEP 
SINGH

Digitally signed by KULDEEP 
SINGH 
Date: 2022.06.10 20:11:48 
+05'30'
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 Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.inTel: 0124-2332775, 2972341

Email ID: - hspcbrogrn@gmail.com
Dated:-24/08/2022
To                   
                        The Executive Engineer,

Municipal Corporation, Gurugram.
(Common Municipal Solid Waste Management Facility
at Village Bandhwari, Distt. Gurugram).
Email ID:-  eehq@mcg.gov.in
 
Sub:-               Imposition of Environmental Compensation
in compliance of NGT orders dated 14.02.2020, 28.02.2020
& 14.12.2020 in OA No. 606/2018.       
 

                        Whereas, as per notification/policy orders dated 15.04.2014,
14.07.2016, 26.02.2018 & 04.12.2020, your unit (Common Municipal Solid
Waste Management Facility (CMSWMF)) is covered under consent
management and required to obtain prior Consent to Establish & Consent to
operate for CMSWMF from the board under Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981.
                        Whereas, you have obtained consent to establish from the
board vide letter No. HSPCB/TAC(A) -335/2008/1210-15 dated 08.07.2008 for
establishment of solid waste management treatment plant at Village
Bandhwari, Gurugram for Nil/KLD discharge for domestic effluent and
Nil/KLD for cooling and Nil/KLD for trade effluent and same should not exceed
the mentioned herein and same should be used for horticulture after
treatment.
                        Whereas, as per the condition of Consent to Establish dated
08.07.2008, you have to obtain consent before commissioning of the project.

            Whereas, you have not obtained consent to operate under
section 25/26 of Water (Prevention & Control of Pollution) Act, 1974and under
section 21/22 of Air (Prevention & Control of Pollution) Act, 1981 for
CMSWMF since its operation (2010) which is in gross violation of the above
said acts and have rendered yourself liable for action under Water (Prevention
& Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act,
1981.

            Whereas, MoEF, New Delhi vide No. 10-34/2007-IA-III dated
22.01.2008 has granted environmental clearance for setting up of Solid Waste
Treatment Plant in abandoned mines (Around 30 Acres of land – Plot area =
120864 Sqm) of village Bandhwari, Distt. Gurugram, wherein it is mentioned
that ‘the total quantity of MSW generated in Gurgaon City including
Municipal Area, HUDA Sectors, Private Colonies and urban villages is 725
Ton/Day and the average per capita generation is about 410 gm/day and it is
anticipated that the total solid waste generation will be 600 Ton/Day by the
year 2010.

File No.HSPCB-260001/251/2021-Region Gurugram North-HSPCB
I/130514/2022

1003
Annexure-10



             Whereas, as per the Commissioner, Municipal Corporation,
Gurgaon report vide No. MO/MCG/11/1058 dated 17.11.2011, approximate
800 Ton/Day MSW of Gurgaon and Faridabad was dumped on the said site.
Whereas, Show Cause Notice for taking legal action was issued vide this office
letter No. HSPCB/GR/2012/9603 dated 28.12.2012 that Environmental
Clearance from the concerned authority and NOC from the Board for
expansion of facility for disposal of MSW i.e. increase the Municipal Waste
from 500-600 Ton/Day to more than 900 Ton/Day.

            Whereas, through final Show Cause Notice for refusal of
authorization under Municipal Solid Waste (Management & Handling) Rules,
2000 for the year 2012-13 which was issued by the Board vide letter No.
HSPCB/2012/1957-1958 dated 30.01.2013, it was emphasized that the board
was of the view that ‘Municipal Corporation, Gurugram was failed to take
corrective measures as per the detailed given below:-

1. To submit the scheme for obtaining the fresh EIA Clearance.
2. NOC for expansion of the facility for disposal of Municipal Solid

Waste’.
            Whereas, Show Cause Notice for closure & prosecution under

section 33-A & 43/44 of water (Prevention & Control of Pollution )Act, 1974
for violation of Section 25/26 of Water ( Prevention & Control Of Pollution )
Act, 1974 & under section 31-A & 38/39 of Air (Prevention & Control Of
Pollution ) Act , 1981 for violation of Section 21/22 Air (Prevention & Control
of Pollution )Act, 1981 for not obtaining Consent to Establish and Consent to
Operate under water Act,1974& Air Act, 1981 and Environmental
Compensation as per orders of Hon’ble NGT was issued vide this office letter
No. I/127965/2022 dated 04.08.2022.

            Whereas, you have neither replied nor complied with the
directions mentioned in Show Cause Notice issued vide this office letter No.
I/127965/2022 dated 04.08.2022.

            Whereas, relevant portion of NGT order dated 14.02.2020 in OA
No. 606/2018 is reproduced as under:-

“In view of the fact that most of the statutory timelines have expired
and directions of the Hon'ble Supreme Court and this Tribunal to
comply with Solid Waste Management Rules, 2016 remain unexecuted,
compensation scale is hereby laid down for continued failure after
31.03.2020. The compliance of the Rules requires taking of several
steps mentioned in Rule 22 from Serial No. 1 to 10 (mentioned in para
12 above). Any such continued failure will result in liability of every
Local Body to pay compensation at the rate of Rs. 10 lakh per month
per Local Body for population of above 10 lakhs, Rs. 5 lakh per month
per Local Body for population between 5 lakhs and 10 lakhs and Rs. 1
lakh per month per other Local Body from 01.04.2020 till compliance. If
the Local Bodies are unable to bear financial burden, the liability will be
of the State Governments with liberty to take remedial action against
the erring Local Bodies. Apart from compensation, adverse entries must
be made in the ACRs of the CEO of the said Local Bodies and other
senior 42 functionaries in Department of Urban Development etc. who
are responsible for compliance of order of this Tribunal”.
            Whereas, relevant portion of NGT order dated 28.02.2020 in OA

No. 606/2018 is reproduced as under:-
“In view of above, consistent with the directions referred to in Para 29
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issued on 10.01.2020 in the case of UP, Punjab and Chandigarh which
have also been repeated for other States in matters already dealt with,
we direct: a. In view of the fact that most of the statutory timelines have
expired and directions of the Hon’ble Supreme Court and this Tribunal
to comply with Solid Waste Management Rules, 2016 59 remain
unexecuted, interim compensation scale is hereby laid down for
continued failure after 31.03.2020. The compliance of the Rules
requires taking of several steps mentioned in Rule 22 from Serial No. 1
to 10 (mentioned in para 12 above). Any such continued failure will
result in liability of every Local Body to pay compensation at the rate of
Rs. 10 lakh per month per Local Body for population of above 10 lakhs,
Rs. 5 lakh per month per Local Body for population between 5 lakhs and
10 lakhs and Rs. 1 lakh per month per other Local Body from
01.04.2020 till compliance. If the Local Bodies are unable to bear
financial burden, the liability will be of the State Governments with
liberty to take remedial action against the erring Local Bodies. Apart
from compensation, adverse entries must be made in the ACRs of the
CEO of the said Local Bodies and other senior functionaries in
Department of Urban Development etc. who are responsible for
compliance of order of this Tribunal. Final compensation may be
assessed and recovered by the State PCBs/PCCs in the light of Para 33
above within six months from today. CPCB may prepare a template and
issue an appropriate direction to the State PCBs/PCCs for undertaking
such an assessment in the light thereof within one month.”
 
            Whereas, relevant portion of NGT order dated 14.12.2020 in OA

No. 606/2018 is reproduced as under:-
“Interim compensation scale is hereby laid down for continued failure
after 31.03.2020. The compliance of the Rules requires taking of several
steps mentioned in Rule 22 from Serial No. 1 to 10 (mentioned in para
12 above). Any such continued failure will result in liability of every
Local Body to pay compensation at the rate of Rs. 10 lakh per month
per Local Body for population of above 10 lakhs, Rs. 5 lakh per month
per Local Body for population between 5 lakhs and 10 lakhs and Rs. 1
lakh per month per other Local Body from 01.04.2020 till compliance. If
the Local Bodies are unable to bear financial burden, the liability will be
of the State Governments with liberty to take remedial action against
the erring Local Bodies. Apart from compensation, adverse entries must
be made in the ACRs of the CEO of the said Local Bodies and other
senior functionaries in Department of Urban Development etc. who are
responsible for compliance of order of this Tribunal. Final compensation
may be assessed and recovered by the State PCBs/PCCs in the light of
Para 33 above within six months from today. CPCB may prepare a
template and issue an appropriate direction to the State PCBs/PCCs for
undertaking such an assessment in the light thereof within one month”
 
            Whereas, relevant portion of NGT order dated 07.04.2021 in OA

No. 514/2018 is reproduced as under:-
“Thus, it is established on record that so far there has been serious
failure of the authorities in performing their responsibility under the
Solid Waste Management Rules, 2016 to effectuate the right of the
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citizens to clean environment. Though an action plan has now been
filed, whether the Municipal Corporations concerned and the Urban
Development Department of the State of Haryana execute the same in a
mission mode and within reasonable time remains a moot question. The
objections of the applicant that forest land is being used in violation of
law may also be looked into and compliance of law ensured. M.C.
Gurgaon may continue the biomining work as well as setting up of waste
processing plants as proposed”.
            Whereas, the population of Gurugram is 11.5 lakh as per the last
census.      
            In view of above mentioned facts and in compliance of NGT

orders dated 14.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018 and
direction of Board, you are requested to deposit Rs. 70,00,000/- (Rs. Seventy
lacs only ) as Environmental Compensation for the above stated non
compliances for the month from Jan, 2022 to July, 2022 to Haryana State
Pollution Control Board within 15 days in INDUSIND Bank, Sector-9, Saving
Bank Account No. 100053543757,IFSC Code INDB0000164 immediately to
avoid further legal action in non compliance of NGT directions & Water
(Prevention & Control of Pollution) Act, 1974.

 
 
CC:-
            A copy of above is forwarded to the following for information and
necessary action, please:-

1. The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Commissioner, Municipal Corporation, Gurugram with a request to

issue necessary directions to the concerned officer to submit compliance
with in time period.

3. The Sr. Account Officer, HSPCB, Panchkula.
 

 

Regional Officer,
Gurugram Region (N)
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Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.inTel: 0124-2332775, 2972341

Email ID: - hspcbrogrn@gmail.com
Dated:- 31.08.2022
To

The Executive Engineer (HQ)
           Municipal Corporation,
           Plot No. C-1, Info. City, Sec-34, Gurugram
           Email ID:- eehq@mcg.gov.in 

Sub: -               Show Cause Notice for Prosecution  under section 15 of
Environmental (Protection) act, 1986 for Non-compliance of Solid
Waste Management Rules 2016 and Hazardous & Other wastes
(Management and Transboundary Movement) Rules, 2016 in the
matter of OA No. 109/2022 titled as Vivek Kamboj & Anr. V/s Union of
India & Others  & imposition of Environmental Compensation as per
order dated 29.04.2019 & 22.12.2021.

 Ref:                This office letter no. HSPCB/GRN/2018/4434-38 dated
18.01.2019. 

        Whereas, Show Cause Notice has already been issued to you
vide this office letter under reference. The Ministry of Environment Forest
and Climate Change, Government of India, in exercise of the powers conferred
under section 3, 6, and 25 of the Environment (Protection) Act, 1986 (29 of
1986), and in supersession of the Municipal Solid Waste (Management and
Handling) Rules, 2000, has notified the Solid Waste Management Rules, 2016.
As per Rule 15 of Solid Waste Management Rules, the role of local body has
been specified for the implementation of solid waste management in the
respective local bodies.

           Whereas, OA No. 109/2022 titled as Vivek Kamboj & Anr. V/s
Union of India & Others is pending before Hon’ble National Green Tribunal at
New Delhi and case is listed on 19.09.2022. A committee was constituted by
the Chairman HSPCB, Panchkula vide order dated 25.05.2022 and committee
inspected sites to verify the facts on 18.07.2022 along with representative of
MCG & it is alleged in this OA that Solid waste is dumped at the following
sites and  during visit by committee, following observed at 2 Nos. of
locations:-
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S.
No.

Label
on
Map

Description &
Location

GPS Location Remarks of
Committee

 

 

1. D1
Dumping of
Municipal Solid
Waste near Toll
Tax in an
abandoned
mining pit to
leveling the
Forest land
(Bandhwari
Gurugram
Area)

77.168598° 28.410499° It is not a abandoned
mining Pit rather
leveled depression
Forest land near
adjacent to bylane of
Gurugram Fariabad
Road falling in the
revenue estate of
Gurugram District.

 

2. D2
A dhaba has
established
after leveling
the Aravalli
hilly land by
dumping of
Waste
(Bandhwari
Gurugram
Area)

77.169020° 28.410221° A dhaba observed but
establishment after
leveling the Aravalli land
hill by dumping of waste
couldn’t be ascertained.
However, leveled
depression Forest land
observed adjacent to
said dhaba and bylane of
Gurugram Faridabad
Road falling in the
revenue estate of
Gurugram District.

 

 

           Whereas, by doing so you are improperly and unscientifically
disposing off the Solid Waste at your own risk in violation of the above said
acts and rendering yourself liable for legal action under section 15 of
Environmental (Protection) act, 1986 for Non-compliance of Solid Waste
Management Rules 2016 and Hazardous & Other wastes (Management and
Transboundary Movement) Rules, 2016 & imposition of Environmental
Compensation as per order dated 29.04.2019 & 22.12.2021.

Section 15 of the Environment Protection Act, 1986 read as follows -

“Penalty for contravention of the provisions of the Act and the rules,
orders and directions.—

(1) Whoever fails to comply with or contravenes any of the provisions of
this Act, or the rules made or orders or directions issued there under, shall, in
respect of each such failure or contravention, be punishable with
imprisonment for a term which may extend to five years or with fine which
may extend to one lakh rupees, or with both, and in case the failure or
contravention continues, with additional fine which may extend to five
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thousand rupees for every day during which such failure or contravention
continues after the conviction for the first such failure or contravention.

(2) If the failure or contravention referred to in sub-section (1)
continues beyond a period of one year after the date of conviction”

           In view of above, it is hereby directed to get the above said
activity stopped immediately & to clear these sites and submit action taken
report within 10 days failing which Legal Action against the responsible
officers/officials under the above said rules/acts will be initiated without
giving any further notice.

           In view of above you are hereby given show Cause for 15 days as
to why prosecution action under Section 15 of EP Act, 1986 for violations of
provisions of Municipal Solid Waste (Management & Handling) Rules, 2016
may not be initiated against you and responsible persons besides imposition of
Environmental Compensation as per order dated 29.04.2019 & 22.12.2021.
Your reply must reach within stipulated time period with certified list of
responsible persons/directors etc alongwith MOA failing which it will be
presumed that you have nothing to say in this regard and accept the status as
mentioned above, which will warrant action under section 15 of EP Act, 1986
for violation of Municipal Solid Waste (Management & Handling) Rules, 2016
without giving any further notice.

 
 
 

Regional Officer,
Gurugram Region (N)

 
 

CC:-       A copy of the above is forwarded to the following for information,
please:-

1. The Chairman, HSPCB, Panchkula.

2. The Commissioner, Municipal Corporation Gurugram.

3. The DFO, Gurugram with request to take necessary action in this regard
to this office letter dated 18.08.2022 & Letter No. l/130887/2022 dated
25.08.2022 and submit ATR asap please.   
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Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341

Email ID: - hspcbrogrn@gmail.com
Dated:-04/08/2022
To                   

Sh. Mandeep Singh, Executive Engineer-HQ,
Municipal Corporation, Gurugram
(Common Municipal Solid Waste Management Facility at
Village Bandhwari, Distt. Gurugram),

         Email ID:- eehq@mcg.gov.in

 Subject: Show Cause Notice for closure & prosecution under section
33-A & 43/44 of water (Prevention & Control of Pollution )Act, 1974
for violation of Section 25/26 of Water ( Prevention & Control Of
Pollution ) Act, 1974 & under section 31-A & 38/39 of Air (Prevention
& Control Of Pollution ) Act , 1981 for violation of Section 21/22 Air
(Prevention & Control of Pollution )Act, 1981 for not obtaining
Consent to Establish and Consent to Operate under water Act,1974&
Air Act, 1981 and Environmental Compensation as per orders of
Hon’ble NGT.
 

            Whereas, subject to the provision of section 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974, no person shall
without the previous consent of the State Pollution Control Board;

(a) operate or take any step to operate any industry,
operation or process or any treatment & disposal system or an extension
or addition there to which is likely to discharge sewage or trade effluent
into stream or well or sewer or on land;

(b) Bring into use any new or altered outlet for the discharge
of sewage;

(c) Begin to make any new discharge or sewage;
              Whereas, as per the provision of section 21/22 of Air

(Prevention and Control of Pollution) Act, 1981, no person shall without
the previous consent of the State Pollution Control Board, establish or
operate any industrial plant in any Air Pollution Control Area.
                          Whereas, as per notification/policy orders dated
15.04.2014, 14.07.2016, 26.02.2018 & 04.12.2020, your unit (Common
Municipal Solid Waste Management Facility (CMSWMF))  is covered
under consent management and required to obtain prior Consent to
Establish & Consent to operate for CMSWMF from the board under
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention &
Control of Pollution) Act, 1981.

             Whereas, you have obtained consent to establish from the
board vide letter No. HSPCB/TAC(A) -335/2008/1210-15 dated
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08.07.2008 for establishment of solid waste management treatment plant
at Village Bandhwari, Gurugram for Nil/KLD discharge for domestic
effluent and Nil/KLD for cooling and Nil/KLD for trade effluent and same
should not exceed the mentioned herein and same should be used for
horticulture after treatment.

            Whereas, as per the condition of Consent to Establish dated
08.07.2008, you have to obtain consent before commissioning of the
project.

            Whereas, you have not obtained consent to operate under
section 25/26 of Water (Prevention & Control of Pollution) Act, 1974and
under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
for CMSWMF since its operation (2010) which is in gross violation of the
above said acts and have rendered yourself liable for action under Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control
of Pollution) Act, 1981.

                        Whereas, MoEF, New Delhi vide No. 10-34/2007-IA-III
dated 22.01.2008 has granted environmental clearance for setting up of
Solid Waste Treatment Plant in abandoned mines (Around 30 Acres of
land – Plot area = 120864 Sqm) of village Bandhwari, Distt. Gurugram,
wherein it is mentioned that ‘the total quantity of MSW generated in
Gurgaon City including Municipal Area, HUDA Sectors, Private Colonies
and urban villages is 725 Ton/Day and the average per capita generation
is about 410 gm/day and it is anticipated that the total solid waste
generation will be 600 Ton/Day by the year 2010’

                    Whereas, as per the Commissioner, Municipal Corporation,
Gurgaon report vide No. MO/MCG/11/1058 dated 17.11.2011,
approximate 800 Ton/Day MSW of Gurgaon and Faridabad was dumped
on the said site.

                        Whereas, Show Cause Notice for taking legal action was
issued vide this office letter No. HSPCB/GR/2012/9603 dated 28.12.2012
that Environmental Clearance from the concerned authority and NOC
from the Board for expansion of facility for disposal of MSW i.e. increase
the Municipal Waste from 500-600 Ton/Day to more than 900 Ton/Day.

                      Whereas, through final Show Cause Notice for refusal of
authorization under Municipal Solid Waste (Management & Handling)
Rules, 2000 for the year 2012-13 which was issued by the Board vide
letter No. HSPCB/2012/1957-1958 dated 30.01.2013, it was emphasized
that the board was of the view that ‘Municipal Corporation, Gurugram
was failed to take corrective measures as per the detailed given below:-

1. To submit the scheme for obtaining the fresh EIA Clearance.
2. NOC for expansion of the facility for disposal of Municipal Solid

Waste’.
 

                        Whereas, Show Cause Notice for initiating legal action
under the provisions of EP Act, 1986 for violation of conditions of
Environmental Clearance and for de-gradation of environment was
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issued by the Board vide letter No. HSPCB/2013/2202-03 dated
27.06.2013.

                   Whereas, as per the report submitted by CPCB before the
Tribunal on 04.10.2018, approx. 1500 Ton/Day of MSW is added on
approx 4 Lac Ton of legacy waste accumulated at site.

                Whereas, you have not complied with the conditions of
Environmental Clearance dated 22.01.2008 and consent to establish
dated 08.07.2008.

                 Whereas, leachate treatment facility was not provided and
sample of leachate were collected from MSW site and as per analysis
report No. 399-400 dated 27.05.2015, 983 dated 24.09.2015, 2264 Dated
31.08.2016 & No. 2585 Dated 09.01.2017, parameters are exceeding the
permissible limits. As per leachate sampling done by the team of Central
Pollution Control Board on 27.07.2017, parameters like TSS, TDS, BOD,
COD, Arsenic and Chloride are not complying the discharge standards of
the leachate.

             Whereas, you have not complied with the provisions of amended
EIA Notification dated 14.09.2006, Municipal Solid Waste (Management
& Handling) Rules, 2016, Water (Prevention & Control of Pollution) Act,
1974 & Air (Prevention & Control of Pollution) Act, 1981.

             Whereas, repeated Show Cause Notices have been issued for
violating Environmental Act, Rules & Laws.

           Whereas, you have not obtained prior consent to establish for the
said expansion of project under Water (Prevention & Control of Pollution)
Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981. You have
neither obtained consent to operate for the incepted project during 2010-
11 nor for the complete project including expansion under Water
(Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control
of Pollution) Act, 1981 and thus liable yourself for legal action under
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention &
Control of Pollution) Act, 1981.

                Whereas, the Additional Advocate General, Haryana at NGT,
New Delhi vide his letter dated 15.09.2018 have already requested to the
Municipal Corporation, Gurugram/ Department Urban Local Bodies,
Haryana to comply with the Tribunal’s order dated 10.07.2018 passed in
OA No. 415/2015 and order dated 21.08.2018 in OA No. 514/2018 in its
true letter and spirit.

Whereas, the Additional Advocate General, Haryana at NGT,
New Delhi vide his email dated 08.01.2019 received in this office that
HSPCB may take steps against defaulter(s) in accordance with the
provisions of Water Act 1974, Air Act 1981, SWM Rules 2016, CPCB
directions/recommendations, NGT judgment and/or any other law in
force.

Whereas, this office has received Legal Notice through Head
Office vide Letter No. HSPCB/WMC/SWM-28/2018/2770 dated
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13.12.2018 which was given by Sh. Love Lohiya, House No. 119, Gali No.
9, Bhikam Colony, Ballabgarh, District Faridabad to the Chief Secretary
Govt. Of Haryana regarding illegal disposal of garbage in Village
Bandhwari.

       Whereas, show cause notice for prosecution for non-
compliance of Municipal Solid Waste (Management & Handling) Rules
2016, Plastic Waste Management Rules, 2016 was issued to the Joint
Commissioner, Municipal Corporation, Sector-34, Gurugram vide this
office letter No. 3793-96 dated 21.11.2017 and reply dated 11.12.2017
submitted by the Commissioner, MCG was not found satisfactory.

Whereas, show cause notice for prosecution for non-
compliance of Municipal Solid Waste (Management & Handling) Rules
2016, Plastic Waste Management Rules, 2016 and Construction and
Demolition Waste Management Rules, 2016 was issued to the unit vide
this office letter No. 1175-1178 dated 27.07.2018, but no reply has been
received.

Whereas, directions of Hon’ble National Green Tribunal, New
Delhi in the matter of OA No. 514 of 2018 was issued to the unit vides
this office letter No. 1802-1804 dated 18.09.2018.

         Whereas, Show Cause Notice for closure & prosecution under
section 33-A & 43/44 of water (Prevention & Control of Pollution )Act,
1974 for violation of Section 25/26 of Water ( Prevention & Control Of
Pollution ) Act, 1974 & under section 31-A & 38/39 of Air (Prevention &
Control Of Pollution ) Act , 1981 for violation of Section 21/22 Air
(Prevention & Control of Pollution )Act, 1981 for not obtaining Consent to
Establish and Consent to Operate under water Act,1974& Air Act, 1981
for establishment and operation of Common Municipal Solid Waste
Management Facility (CMSWMF) at village Bandhwari Distt Gurugram
was issued to MCG vide this office letter No. 4425-4429 dated
18.01.2019 and reply dated 05.02.2019 submitted by the Commissioner,
MCG is not found satisfactory.

     Whereas, show cause notice for prosecution for non-compliance
of Municipal Solid Waste (Management & Handling) Rules 2016, Plastic
Waste Management Rules, 2016 and Construction and Demolition Waste
Management Rules, 2016 was issued to the Commissioner, MCG & the
Administrator, HSVP vide this office letter No. 2938-2939 dated
25.07.2019.

Whereas, CMSWMF at Village Bandhwari, Distt. Gurugram was
inspected on 23.01.2020 and during inspection sample from landfill site
at Bandhwari plant, Gurugram was collected and sent to HSPCB
Laboratory, Gurugram for testing. As per analysis report No.1568-69
dated 01.02.2020 issued by HSPCB, Lab., Gurugram North, the results
found exceeding the prescribed limits.

Whereas a letter for Non-Compliance by CMSWMF At village
Bandhwari Distt Gurugram under Water (Prevention & Control of
Pollution) Act, 1974 & Municipal Solid Waste (Management & Handling)
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Rules 2016. was issued to the unit vide this office letter No.7601-03
dated 26.02.2020. Reply dated 02.03.2020 submitted by M/s Ecogreen
Energy Gurgaon Faridabad Pvt. Ltd. 603-607, ILD Trade Centre, Sector-
47, Sohna road, Gurgaon was not found satisfactory.

Whereas, the CMSWMF at Village Bandhwari, Distt. Gurugram was
inspected on 12.07.2020 and during inspection sample from Pond near
Common Municipal Solid Waste site at Bandhwari, Gurugram was
collected and sent to HSPCB Laboratory, Gurugram for testing. As per
analysis report No.440 dated 18.07.2020 issued by HSPCB, Lab.,
Gurugram North, the results were found exceeding the prescribed limits.

Whereas, the CMSWMF at Village Bandhwari, Distt. Gurugram was
inspected by team of officers on 05.08.2020 and during inspection
sample from Pond side by Bandhwari landfill site Gurugram to Faridabad
road, village Bandhwari, Gurugram was collected and sent to HSPCB
Laboratory, Panchkula for testing. As per analysis report No.3502-3
dated 14.08.2020 issued by HSPCB, Lab., Panchkula North, the results
were found exceeding the prescribed limits.

Whereas, the CMSWMF at Village Bandhwari, Distt. Gurugram was
inspected on 20.08.2020 and during inspection sample from Pond A next
to boundary wall of LTP Bandhwari was collected and sent to HSPCB
Laboratory, Gurugram for testing. As per analysis report No.747 dated
26.08.2020 issued by HSPCB, Lab., Gurugram North, the results were
found exceeding the prescribed limits.

Whereas, as a Executive Engineer, MCG, you are responsible for
CMSWMF at Village Bandhwari as per office order issued by
Commissioner, MCG.

Whereas, as per ULBD Notification dated 20.04.2018, Chief
Engineer in case of Municipal Corporation or in his absence other senior
most Engineer/Executive Officer/Secretary shall mean as officer in-
charge of the municipality as defined in The Haryana Municipal Act,
1973 and The Haryana Municipal Corporation Act, 1994.

Whereas, the CMSWMF at Village Bandhwari, Distt. Gurugram was
inspected on 12.08.2021 alongwith complainant Ms. Vaishali Rana &
Jyoti Raghavan and during inspection sample from final outlet of the
DTRO Plant & Leachate Treatment Plant was collected from forest land
adjacent to Bandhwari plan and outlet of Leachate Treatment Plant and
sent to HSPCB Laboratory, Gurugram for testing. It was also found that 1
No. of DTRO Plant and Leachate Treatment Plant was not operational at
the time of inspection. As per analysis report No.658 -659 dated
21.08.2021 issued by HSPCB, Lab., Gurugram North, the results found
exceeding the prescribed limits.

 Whereas, the CMSWMF at Village Bandhwari, Distt. Gurugram
was inspected on 17.09.2021 and during inspection Leachate samples
were collected from forest land adjacent to Bandhwari landsite 1. Right
side of revenue rashta East (28.404465, 77.174837), 2. From the pond
behind the landfill (28.403578, 77.174018) & adjacent to the wall of the
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landfill site (28.410159, 77.168738).  Treatment Plant was collected and
sent to HSPCB Laboratory, Gurugram for testing. As per another analysis
report No.659 dated 21.08.2021 issued by HSPCB, Lab., Gurugram
North, the results found exceeding the prescribed limits.

Whereas, in compliance of NGT order dated 19.07.2021 in OA No.
172/2021 Poonam Yadav Vs. M/s Ecogreen Energy Pvt. Ltd. & Others a
joint committee comprising of officials of CPCB, HSPCB & representative
of District Magistrate, Gurugram visited the site on 18.10.2021 and
collected the leachate samples from inlet and outlet of the leachate plant
and as per Analysis Report No. 1024 Dated 27.10.2021 issued by HSPCB,
Lab., Gurugram North, the results found exceeding the prescribed limits.

Whereas, the CMSWMF at Village Bandhwari, Distt. Gurugram was
inspected on 25.05.2022 and during inspection sample from Bandhwari
plant was collected and sent to HSPCB Laboratory, Panchkula for
analysis. As per analysis report No. 5581 dated 07.06.2022 issued by
HSPCB, Lab., Panchkula, the results were found exceeding the
prescribed limits.

Whereas, an affidavit was submitted before Hon’ble NGT by the
Commissioner, Municipal Corporation, Gurugram that MCG will
undertake processing of legacy waste on its own through assistance of
solid waste management experts instead of relying just on the
concessionaire.

Whereas, by doing so you are polluting the Environment and failed
to comply Solid Waste Management Rules, 2016, Water (Prevention &
Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution)
Act, 1981.

Whereas, such large scale non compliance of Environmental laws is
resulting in death and deceases and irreversible damage to the
Environment.

Whereas, most of the stationary timelines have expired and
directions of the Hon’ble Supreme Court and NGT to comply with Solid
Waste Management Rules, 2016 remains unexecuted and there remains
wide gap in compliance of Solid Waste Management Rules, 2016 which
causing both Water and Air Pollution.

Whereas Hon’ble NGT has time to time directed State Pollution
Control Boards to assess and recover Environmental Compensation from
urban local body for non-compliance of Solid Waste Management Rules,
2016.

            Whereas, relevant portion of NGT order dated 14.02.2020
in OA No. 606/2018 is reproduced as under:-

 “In view of the fact that most of the statutory timelines have
expired and directions of the Hon•ble Supreme Court and this
Tribunal to comply with Solid Waste Management Rules, 2016
remain unexecuted, compensation scale is hereby laid down for
continued failure after 31.03.2020. The compliance of the Rules

File No.HSPCB-260001/251/2021-Region Gurugram North-HSPCB
I/127965/2022

989



requires taking of several steps mentioned in Rule 22 from
Serial No. 1 to 10 (mentioned in para 12 above). Any such
continued failure will result in liability of every Local Body to
pay compensation at the rate of Rs. 10 lakh per month per Local
Body for population of above 10 lakhs, Rs. 5 lakh per month per
Local Body for population between 5 lakhs and 10 lakhs and Rs.
1 lakh per month per other Local Body from 01.04.2020 till
compliance. If the Local Bodies are unable to bear financial
burden, the liability will be of the State Governments with
liberty to take remedial action against the erring Local Bodies.
Apart from compensation, adverse entries must be made in the
ACRs of the CEO of the said Local Bodies and other senior 42
functionaries in Department of Urban Development etc. who are
responsible for compliance of order of this Tribunal”.

Whereas, relevant portion of NGT order dated 28.02.2020 in
OA No. 606/2018 is reproduced as under:-

In view of above, consistent with the directions referred to in
Para 29 issued on 10.01.2020 in the case of UP, Punjab and
Chandigarh which have also been repeated for other States in
matters already dealt with, we direct: a. In view of the fact that
most of the statutory timelines have expired and directions of
the Hon’ble Supreme Court and this Tribunal to comply with
Solid Waste Management Rules, 2016 59 remain unexecuted,
interim compensation scale is hereby laid down for continued
failure after 31.03.2020. The compliance of the Rules requires
taking of several steps mentioned in Rule 22 from Serial No. 1
to 10 (mentioned in para 12 above). Any such continued failure
will result in liability of every Local Body to pay compensation
at the rate of Rs. 10 lakh per month per Local Body for
population of above 10 lakhs, Rs. 5 lakh per month per Local
Body for population between 5 lakhs and 10 lakhs and Rs. 1 lakh
per month per other Local Body from 01.04.2020 till
compliance. If the Local Bodies are unable to bear financial
burden, the liability will be of the State Governments with
liberty to take remedial action against the erring Local Bodies.
Apart from compensation, adverse entries must be made in the
ACRs of the CEO of the said Local Bodies and other senior
functionaries in Department of Urban Development etc. who are
responsible for compliance of order of this Tribunal. Final
compensation may be assessed and recovered by the State
PCBs/PCCs in the light of Para 33 above within six months from
today. CPCB may prepare a template and issue an appropriate
direction to the State PCBs/PCCs for undertaking such an
assessment in the light thereof within one month.

Whereas, relevant portion of NGT order dated 14.12.2020
in OA No. 606/2018 is reproduced as under:-

Interim compensation scale is hereby laid down for continued
failure after 31.03.2020. The compliance of the Rules requires
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taking of several steps mentioned in Rule 22 from Serial No. 1
to 10 (mentioned in para 12 above). Any such continued failure
will result in liability of every Local Body to pay compensation
at the rate of Rs. 10 lakh per month per Local Body for
population of above 10 lakhs, Rs. 5 lakh per month per Local
Body for population between 5 lakhs and 10 lakhs and Rs. 1 lakh
per month per other Local Body from 01.04.2020 till
compliance. If the Local Bodies are unable to bear financial
burden, the liability will be of the State Governments with
liberty to take remedial action against the erring Local Bodies.
Apart from compensation, adverse entries must be made in the
ACRs of the CEO of the said Local Bodies and other senior
functionaries in Department of Urban Development etc. who are
responsible for compliance of order of this Tribunal. Final
compensation may be assessed and recovered by the State
PCBs/PCCs in the light of Para 33 above within six months from
today. CPCB may prepare a template and issue an appropriate
direction to the State PCBs/PCCs for undertaking such an
assessment in the light thereof within one month.

Whereas, relevant portion of NGT order dated 07.04.2021
in OA No. 514/2018 is reproduced as under:-

Thus, it is established on record that so far there has been
serious failure of the authorities in performing their
responsibility under the Solid Waste Management Rules, 2016
to effectuate the right of the citizens to clean environment.
Though an action plan has now been filed, whether the
Municipal Corporations concerned and the Urban Development
Department of the State of Haryana execute the same in a
mission mode and within reasonable time remains a moot
question. The objections of the applicant that forest land is
being used in violation of law may also be looked into and
compliance of law ensured. M.C. Gurgaon may continue the
biomining work as well as setting up of waste processing plants
as proposed.

Whereas, the population of Gurugram is 11.5 lakh as per the
last census.

               In view of above mentioned facts and in compliance of NGT
orders dated 14.02.2020, 28.02.2020 & 14.12.2020 in OA No.
606/2018 and directions of Board in this regard, you are hereby given
show cause as to why Environmental Compensation of Rs.
70,00,000/- (10 lakh per month from Jan, 2022 to July, 2022)  for the
above stated non compliances may not be imposed on you without giving
any further notice.

            Whereas, you are liable to pay the environmental compensation in
terms of the direction of the board issued vide office order no.
HSPCB/PLG/2019/6043-75 dated 29.04.2019, No. HSPCB/PLG/2019/743-
763 dated 20.12.2019 & No. HSPCB/PLG/2021/2343-2350 dated
22.12.2021 as assessed by the Board as per methodology defined
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therein.                        

            In case you fail to comply with the
observations/incompletion/deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have
nothing to say in this regard and accept the status as above, which will
warrant action under section section 31-A/38/39 of Air (Prevention &
Control of Pollution) Act, 1981 & 33-A/43/44 of Water (Prevention &
Control of Pollution) Act, 1974 alongwith imposition of Environmental
Compensation as per orders of Hon’ble NGT at first instance in
compliance of said orders.

Explanations: For the avoidance of doubts, it is hereby declared that
the power to issue directions under section 31-A of Air Act, 1981 & 33-
A of Water Act, 1974 includes the power to direct:

a. The Closure, prohibition or regulation of any industry
operation or process or

b. The stoppage or regulation of supply of electricity, water or
any other service.

               Section 43/44 of Water (Prevention & Control of Pollution)
Act, 1974 & 38/39 of Air (Prevention & Control of Pollution) Act, 1981
reads as under as follows:-

                     “Who so ever contravenes the provisions is punishable
with imprisonment or a term which shall not be less than one year and
six months, but which may extend to six years and with fine”.

DA/As above

 CC:                                                                            

A copy of above is forwarded to the following for information and
necessary action, please:-

1. The Chairman, Haryana State Pollution Control Board, Panchkula.
2. The Commissioner, Municipal Corporation, Gurugram.

 
 
 
 
                                 REGIONAL OFFICER GURUGRAM NORTH
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 Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Website: - www.hspcb.gov.in Tel: 0124-2332775, 2972341

Email ID: - hspcbrogrn@gmail.com
Dated:-29/12/2021
To                   

Sh. Sunder Sheron, Executive Engineer,
Municipal Corporation, Gurugram
(Common Municipal Solid Waste Management Facility at
Village Bandhwari, Distt. Gurugram),

         Email ID:- EE.sbm@mcg.gov.in , ee5@mcg.gov.in

 Subject: Show Cause Notice for closure & prosecution under section
33-A & 43/44 of water (Prevention & Control of Pollution )Act, 1974
for violation of Section 25/26 of Water ( Prevention & Control Of
Pollution ) Act, 1974 & under section 31-A & 38/39 of Air (Prevention
& Control Of Pollution ) Act , 1981 for violation of Section 21/22 Air
(Prevention & Control of Pollution )Act, 1981 for not obtaining
Consent to Establish and Consent to Operate under water Act,1974&
Air Act, 1981 and Environmental Compensation as per orders of
Hon’ble NGT.
 
Ref:- Head office letter No. I/15240/2021 dated 13/01/2021.

            Whereas, subject to the provision of section 25/26 of the
Water (Prevention & Control of Pollution) Act, 1974, no person shall
without the previous consent of the State Pollution Control Board;

(a) operate or take any step to operate any industry,
operation or process or any treatment & disposal system or an extension
or addition there to which is likely to discharge sewage or trade effluent
into stream or well or sewer or on land;

(b) Bring into use any new or altered outlet for the discharge
of sewage;

(c) Begin to make any new discharge or sewage;
              Whereas, as per the provision of section 21/22 of Air

(Prevention and Control of Pollution) Act, 1981, no person shall without
the previous consent of the State Pollution Control Board, establish or
operate any industrial plant in any Air Pollution Control Area.
                Whereas, as per notification/policy orders dated 15.04.2014,
14.07.2016, 26.02.2018 & 04.12.2020, your unit (Common Municipal
Solid Waste Management Facility (CMSWMF))  is covered under consent
management and required to obtain prior Consent to Establish &
Consent to operate for CMSWMF from the board under Water
(Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control
of Pollution) Act, 1981.

           Whereas, you have obtained consent to establish from the
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board vide letter No. HSPCB/TAC(A) -335/2008/1210-15 dated
08.07.2008 for establishment of solid waste management treatment plant
at Village Bandhwari, Gurugram for Nil/KLD discharge for domestic
effluent and Nil/KLD for cooling and Nil/KLD for trade effluent and same
should not exceed the mentioned herein and same should be used for
horticulture after treatment.

         Whereas, as per the condition of Consent to Establish dated
08.07.2008, you have to obtain consent before commissioning of the
project.

          Whereas, you have not obtained consent to operate under
section 25/26 of Water (Prevention & Control of Pollution) Act, 1974and
under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
for CMSWMF since its operation (2010) which is in gross violation of the
above said acts and have rendered yourself liable for action under Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control
of Pollution) Act, 1981.

                        Whereas, MoEF, New Delhi vide No. 10-34/2007-IA-III
dated 22.01.2008 has granted environmental clearance for setting up of
Solid Waste Treatment Plant in abandoned mines (Around 30 Acres of
land – Plot area = 120864 Sqm) of village Bandhwari, Distt. Gurugram,
wherein it is mentioned that ‘the total quantity of MSW generated in
Gurgaon City including Municipal Area, HUDA Sectors, Private Colonies
and urban villages is 725 Ton/Day and the average per capita generation
is about 410 gm/day and it is anticipated that the total solid waste
generation will be 600 Ton/Day by the year 2010’

                    Whereas, as per the Commissioner, Municipal Corporation,
Gurgaon report vide No. MO/MCG/11/1058 dated 17.11.2011,
approximate 800 Ton/Day MSW of Gurgaon and Faridabad was dumped
on the said site.

                        Whereas, Show Cause Notice for taking legal action was
issued vide this office letter No. HSPCB/GR/2012/9603 dated 28.12.2012
that Environmental Clearance from the concerned authority and NOC
from the Board for expansion of facility for disposal of MSW i.e. increase
the Municipal Waste from 500-600 Ton/Day to more than 900 Ton/Day.

                      Whereas, through final Show Cause Notice for refusal of
authorization under Municipal Solid Waste (Management & Handling)
Rules, 2000 for the year 2012-13 which was issued by the Board vide
letter No. HSPCB/2012/1957-1958 dated 30.01.2013, it was emphasized
that the board was of the view that ‘Municipal Corporation, Gurugram
was failed to take corrective measures as per the detailed given below:-

1. To submit the scheme for obtaining the fresh EIA Clearance.
2. NOC for expansion of the facility for disposal of Municipal Solid

Waste’.
 

                        Whereas, Show Cause Notice for initiating legal action
under the provisions of EP Act, 1986 for violation of conditions of
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Environmental Clearance and for de-gradation of environment was
issued by the Board vide letter No. HSPCB/2013/2202-03 dated
27.06.2013.

                   Whereas, as per the report submitted by CPCB before the
Tribunal on 04.10.2018, approx. 1500 Ton/Day of MSW is added on
approx 4 Lac Ton of legacy waste accumulated at site.

                Whereas, you have not complied with the conditions of
Environmental Clearance dated 22.01.2008 and consent to establish
dated 08.07.2008.

                 Whereas, leachate treatment facility was not provided and
sample of leachate were collected from MSW site and as per analysis
report No. 399-400 dated 27.05.2015, 983 dated 24.09.2015, 2264 Dated
31.08.2016 & No. 2585 Dated 09.01.2017, parameters are exceeding the
permissible limits. As per leachate sampling done by the team of Central
Pollution Control Board on 27.07.2017, parameters like TSS, TDS, BOD,
COD, Arsenic and Chloride are not complying the discharge standards of
the leachate.

             Whereas, you have not complied with the provisions of amended
EIA Notification dated 14.09.2006, Municipal Solid Waste (Management
& Handling) Rules, 2016, Water (Prevention & Control of Pollution) Act,
1974 & Air (Prevention & Control of Pollution) Act, 1981.

             Whereas, repeated Show Cause Notices have been issued for
violating Environmental Act, Rules & Laws.

           Whereas, you have not obtained prior consent to establish for the
said expansion of project under Water (Prevention & Control of Pollution)
Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981. You have
neither obtained consent to operate for the incepted project during 2010-
11 nor for the complete project including expansion under Water
(Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control
of Pollution) Act, 1981 and thus liable yourself for legal action under
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention &
Control of Pollution) Act, 1981.

                Whereas, the Additional Advocate General, Haryana at NGT,
New Delhi vide his letter dated 15.09.2018 have already requested to the
Municipal Corporation, Gurugram/ Department Urban Local Bodies,
Haryana to comply with the Tribunal’s order dated 10.07.2018 passed in
OA No. 415/2015 and order dated 21.08.2018 in OA No. 514/2018 in its
true letter and spirit.

Whereas, the Additional Advocate General, Haryana at NGT,
New Delhi vide his email dated 08.01.2019 received in this office that
HSPCB may take steps against defaulter(s) in accordance with the
provisions of Water Act 1974, Air Act 1981, SWM Rules 2016, CPCB
directions/recommendations, NGT judgment and/or any other law in
force.

Whereas, this office has received Legal Notice through Head
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Office vide Letter No. HSPCB/WMC/SWM-28/2018/2770 dated
13.12.2018 which was given by Sh. Love Lohiya, House No. 119, Gali No.
9, Bhikam Colony, Ballabgarh, District Faridabad to the Chief Secretary
Govt. Of Haryana regarding illegal disposal of garbage in Village
Bandhwari.

       Whereas, show cause notice for prosecution for non-
compliance of Municipal Solid Waste (Management & Handling) Rules
2016, Plastic Waste Management Rules, 2016 was issued to the Joint
Commissioner, Municipal Corporation, Sector-34, Gurugram vide this
office letter No. 3793-96 dated 21.11.2017 and reply dated 11.12.2017
submitted by the Commissioner, MCG was not found satisfactory.

Whereas, show cause notice for prosecution for non-
compliance of Municipal Solid Waste (Management & Handling) Rules
2016, Plastic Waste Management Rules, 2016 and Construction and
Demolition Waste Management Rules, 2016  was issued to the unit vide
this office letter No. 1175-1178 dated 27.07.2018, but no reply has been
received.

Whereas, directions of Hon’ble National Green Tribunal, New
Delhi in the matter of OA No. 514 of 2018 was issued to the unit vides
this office letter No. 1802-1804 dated 18.09.2018.

         Whereas, Show Cause Notice for closure & prosecution under
section 33-A & 43/44 of water (Prevention & Control of Pollution )Act,
1974 for violation of Section 25/26 of Water ( Prevention & Control Of
Pollution ) Act, 1974 & under section 31-A & 38/39 of Air (Prevention &
Control Of Pollution ) Act , 1981 for violation of Section 21/22 Air
(Prevention & Control of Pollution )Act, 1981 for not obtaining Consent to
Establish and Consent to Operate under water Act,1974& Air Act, 1981
for establishment and operation of Common Municipal Solid Waste
Management Facility (CMSWMF) at village Bandhwari Distt Gurugram
was issued to MCG vide this office letter No. 4425-4429 dated
18.01.2019 and reply dated 05.02.2019 submitted by the Commissioner,
MCG is not found satisfactory.

     Whereas, show cause notice for prosecution for non-compliance
of Municipal Solid Waste (Management & Handling) Rules 2016, Plastic
Waste Management Rules, 2016 and Construction and Demolition Waste
Management Rules, 2016 was issued to the Commissioner, MCG & the
Administrator, HSVP vide this office letter No. 2938-2939 dated
25.07.2019.

Whereas, CMSWMF at Village Bandhwari, Distt. Gurugram was
inspected on 23.01.2020 and during inspection sample from landfill site
at Bandhwari plant, Gurugram was collected and sent to HSPCB
Laboratory, Gurugram for testing. As per analysis report No.1568-69
dated 01.02.2020 issued by HSPCB, Lab., Gurugram North, the results
found exceeding the prescribed limits.

Whereas a letter for Non-Compliance by CMSWMF At village
Bandhwari Distt Gurugram under Water (Prevention & Control of
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Pollution) Act, 1974 & Municipal Solid Waste (Management & Handling)
Rules 2016. was issued to the unit vide this office letter No7601-03 dated
26.02.2020. Reply dated 02.03.2020 submitted by M/s Ecogreen Energy
Gurgaon Faridabad Pvt. Ltd. 603-607, ILD Trade Centre, Sector-47,
Sohna road, Gurgaon was not found satisfactory.

Whereas, the CMSWMF at Village Bandhwari, Distt. Gurugram was
inspected on 12.07.2020 and during inspection sample from Pond near
Common Municipal Solid Waste site at Bandhwari, Gurugram was
collected and sent to HSPCB Laboratory, Gurugram for testing. As per
analysis report No.440 dated 18.07.2020 issued by HSPCB, Lab.,
Gurugram North, the results were found exceeding the prescribed limits.

Whereas, the CMSWMF at Village Bandhwari, Distt. Gurugram was
inspected by team of officers on 05.08.2020 and during inspection
sample from Pond side by Bandhwari landfill site Gurugram to Faridabad
road, village Bandhwari, Gurugram was collected and sent to HSPCB
Laboratory, Panchkula for testing. As per analysis report No.3502-3
dated 14.08.2020 issued by HSPCB, Lab., Panchkula North, the results
were found exceeding the prescribed limits.

Whereas, the CMSWMF at Village Bandhwari, Distt. Gurugram was
inspected on 20.08.2020 and during inspection sample from Pond A next
to boundary wall of LTP Bandhwari was collected and sent to HSPCB
Laboratory, Gurugram for testing. As per analysis report No.747 dated
26.08.2020 issued by HSPCB, Lab., Gurugram North, the results were
found exceeding the prescribed limits.

Whereas, as a Executive Engineer, MCG, you are responsible for
CMSWMF at Village Bandhwari as per office order issued by
Commissioner, MCG.

Whereas, as per ULBD Notification dated 20.04.2018, Chief
Engineer in case of Municipal Corporation or in his absence other senior
most Engineer/Executive Officer/Secretary shall mean as officer in-
charge of the municipality as defined in The Haryana Municipal Act,
1973 and The Haryana Municipal Corporation Act, 1994.

Whereas, the CMSWMF at Village Bandhwari, Distt. Gurugram was
inspected on 12.08.2021 alongwith complainant Ms. Vaishali Rana &
Jyoti Raghavan and during inspection sample from final outlet of the
DTRO Plant & Leachate Treatment Plant was collected from forest land
adjacent to Bandhwari plan and outlet of Leachate Treatment Plant and
sent to HSPCB Laboratory, Gurugram for testing. It was also found that 1
No. of DTRO Plant and Leachate Treatment Plant was not operational at
the time of inspection. As per analysis report No.658 -659 dated
21.08.2021 issued by HSPCB, Lab., Gurugram North, the results found
exceeding the prescribed limits.

 Whereas, the CMSWMF at Village Bandhwari, Distt. Gurugram
was inspected on 17.09.2021 and during inspection Leachate samples
were collected from forest land adjacent to Bandhwari landsite 1. Right
side of revenue rashta East (28.404465, 77.174837), 2. From the pond
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behind the landfill (28.403578, 77.174018) & adjacent to the wall of the
landfill site (28.410159, 77.168738).  Treatment Plant was collected and
sent to HSPCB Laboratory, Gurugram for testing. As per another analysis
report No.659 dated 21.08.2021 issued by HSPCB, Lab., Gurugram
North, the results found exceeding the prescribed limits.

Whereas, in compliance of NGT order dated 19.07.2021 in OA No.
172/2021 Poonam Yadav Vs. M/s Ecogreen Energy Pvt. Ltd. & Others a
joint committee comprising of officials of CPCB, HSPCB & representative
of District Magistrate, Gurugram visited the site on 18.10.2021 and
collected the leachate samples from inlet and outlet of the leachate plant
and as per Analysis Report No. 1024 Dated 27.10.2021 issued by HSPCB,
Lab., Gurugram North, the results found exceeding the prescribed limits.

Whereas, an affidavit was submitted before Hon’ble NGT by the
Commissioner, Municipal Corporation, Gurugram that MCG will
undertake processing of legacy waste on its own through assistance of
solid waste management experts instead of relying just on the
concessionaire.

Whereas, by doing so you are polluting the Environment and failed
to comply Solid Waste Management Rules, 2016, Water (Prevention &
Control of Pollution) Act, 1974 & Air (Prevention & Control of Pollution)
Act, 1981.

Whereas, such large scale non compliance of Environmental laws is
resulting in death and deceases and irreversible damage to the
Environment.

Whereas, most of the stationary timelines have expired and
directions of the Hon’ble Supreme Court and NGT to comply with Solid
Waste Management Rules, 2016 remains unexecuted and there remains
wide gap in compliance of Solid Waste Management Rules, 2016 which
causing both Water and Air Pollution.

Whereas Hon’ble NGT has time to time directed State Pollution
Control Boards to assess and recover Environmental Compensation from
urban local body for non-compliance of Solid Waste Management Rules,
2016.

            Whereas, relevant portion of NGT order dated 14.02.2020
in OA No. 606/2018 is reproduced as under:-

 “In view of the fact that most of the statutory timelines have
expired and directions of the Hon'ble Supreme Court and this
Tribunal to comply with Solid Waste Management Rules, 2016
remain unexecuted, compensation scale is hereby laid down for
continued failure after 31.03.2020. The compliance of the Rules
requires taking of several steps mentioned in Rule 22 from
Serial No. 1 to 10 (mentioned in para 12 above). Any such
continued failure will result in liability of every Local Body to
pay compensation at the rate of Rs. 10 lakh per month per Local
Body for population of above 10 lakhs, Rs. 5 lakh per month per
Local Body for population between 5 lakhs and 10 lakhs and Rs.
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1 lakh per month per other Local Body from 01.04.2020 till
compliance. If the Local Bodies are unable to bear financial
burden, the liability will be of the State Governments with
liberty to take remedial action against the erring Local Bodies.
Apart from compensation, adverse entries must be made in the
ACRs of the CEO of the said Local Bodies and other senior 42
functionaries in Department of Urban Development etc. who are
responsible for compliance of order of this Tribunal”.

Whereas, relevant portion of NGT order dated 28.02.2020 in
OA No. 606/2018 is reproduced as under:-

In view of above, consistent with the directions referred to in
Para 29 issued on 10.01.2020 in the case of UP, Punjab and
Chandigarh which have also been repeated for other States in
matters already dealt with, we direct: a. In view of the fact that
most of the statutory timelines have expired and directions of
the Hon’ble Supreme Court and this Tribunal to comply with
Solid Waste Management Rules, 2016 59 remain unexecuted,
interim compensation scale is hereby laid down for continued
failure after 31.03.2020. The compliance of the Rules requires
taking of several steps mentioned in Rule 22 from Serial No. 1
to 10 (mentioned in para 12 above). Any such continued failure
will result in liability of every Local Body to pay compensation
at the rate of Rs. 10 lakh per month per Local Body for
population of above 10 lakhs, Rs. 5 lakh per month per Local
Body for population between 5 lakhs and 10 lakhs and Rs. 1 lakh
per month per other Local Body from 01.04.2020 till
compliance. If the Local Bodies are unable to bear financial
burden, the liability will be of the State Governments with
liberty to take remedial action against the erring Local Bodies.
Apart from compensation, adverse entries must be made in the
ACRs of the CEO of the said Local Bodies and other senior
functionaries in Department of Urban Development etc. who are
responsible for compliance of order of this Tribunal. Final
compensation may be assessed and recovered by the State
PCBs/PCCs in the light of Para 33 above within six months from
today. CPCB may prepare a template and issue an appropriate
direction to the State PCBs/PCCs for undertaking such an
assessment in the light thereof within one month.

Whereas, relevant portion of NGT order dated 14.12.2020
in OA No. 606/2018 is reproduced as under:-

Interim compensation scale is hereby laid down for continued
failure after 31.03.2020. The compliance of the Rules requires
taking of several steps mentioned in Rule 22 from Serial No. 1
to 10 (mentioned in para 12 above). Any such continued failure
will result in liability of every Local Body to pay compensation
at the rate of Rs. 10 lakh per month per Local Body for
population of above 10 lakhs, Rs. 5 lakh per month per Local
Body for population between 5 lakhs and 10 lakhs and Rs. 1 lakh
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per month per other Local Body from 01.04.2020 till
compliance. If the Local Bodies are unable to bear financial
burden, the liability will be of the State Governments with
liberty to take remedial action against the erring Local Bodies.
Apart from compensation, adverse entries must be made in the
ACRs of the CEO of the said Local Bodies and other senior
functionaries in Department of Urban Development etc. who are
responsible for compliance of order of this Tribunal. Final
compensation may be assessed and recovered by the State
PCBs/PCCs in the light of Para 33 above within six months from
today. CPCB may prepare a template and issue an appropriate
direction to the State PCBs/PCCs for undertaking such an
assessment in the light thereof within one month.

Whereas, relevant portion of NGT order dated 07.04.2021
in OA No. 514/2018 is reproduced as under:-

Thus, it is established on record that so far there has been
serious failure of the authorities in performing their
responsibility under the Solid Waste Management Rules, 2016
to effectuate the right of the citizens to clean environment.
Though an action plan has now been filed, whether the
Municipal Corporations concerned and the Urban Development
Department of the State of Haryana execute the same in a
mission mode and within reasonable time remains a moot
question. The objections of the applicant that forest land is
being used in violation of law may also be looked into and
compliance of law ensured. M.C. Gurgaon may continue the
biomining work as well as setting up of waste processing plants
as proposed.

Whereas, the population of Gurugram is 11.5 lakh as per the
last census.

               In view of above mentioned facts and in compliance of NGT
orders dated 14.02.2020, 28.02.2020 & 14.12.2020 in OA No. 606/2018
 and directions of  Board in this regard, you are hereby given show cause
as to why Environmental Compensation of Rs. 2,10,00,000/- (10 lakh per
month from April, 2020 to December, 2021)  for the above stated non
compliances may not be imposed on you without giving any further
notice.

In view of above you are also liable to pay Environmental
Compensation in terms of direction of the board issued vide office order
no. 6043-6075 dated 29-04-2019 and order no. 742- 763 dated
20.12.2019 as assessed by the board in the methodology defined therein.

            In case you fail to comply with the
observations/incompletion/deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have
nothing to say in this regard and accept the status as above, which will
warrant action under section section 31-A/38/39 of Air (Prevention &
Control of Pollution) Act, 1981 & 33-A/43/44 of Water (Prevention &
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Control of Pollution) Act, 1974 alongwith imposition of Environmental
Compensation as per orders of Hon’ble NGT at first instance in
compliance of said orders.

Explanations: For the avoidance of doubts, it is hereby declared that
the power to issue directions under section 31-A of Air Act, 1981 & 33-
A of Water Act, 1974 includes the power to direct:

a. The Closure, prohibition or regulation of any industry
operation or process or

b. The stoppage or regulation of supply of electricity, water or
any other service.

                Section 43/44 of Water (Prevention & Control of
Pollution) Act, 1974 & 38/39 of Air (Prevention & Control of Pollution)
Act, 1981 reads as under as follows:-

                     “Who so ever contravenes the provisions is punishable
with imprisonment or a term which shall not be less than one year and
six months, but which may extend to six years and with fine”.

 CC:                                                                            

A copy of above is forwarded to the following for information and
necessary action, please:-

1. The Chairman, Haryana State Pollution Control Board, Panchkula.

2. The Commissioner, Municipal Corporation, Gurugram.

 
 
 
 
 
                              REGIONAL OFFICER GURUGRAM NORTH
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